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really sincere about it, would you
give us an assurance today that you
will not give consent to the Bill 50
that your sincerity about freedom of
the press can be really judged by
your action ?

SHRIP. VENKATASUBPATAH:
So far as Bills of any Government: are
concerned, the Central Government
is absolutely impartial and if anv

Bill is in conformity with the consti-

tutional provisions, it will be duty
considered and sent for assent to the
President. There is no discrimenation
between Tripura and Tamil Nadu.
My honsurible friend may nst he
under that illusion. Secondly, about the
constitutinnality  or otherwise,
of this Bill it can be challenged in a
court of law. That is what I have
already sated. It is for the courts
to decide whether this Bill is within
the framework of the Constitution.

SHRI G.C. BHATTACHARYA :
dn the one hadnyou say vou will change
the Constitution, on the other hand,
you say vou go to the court. How
are you saying this ?

oy

MOTION FOR EXTENSION
OF TIME FOR THE PRESENTA-
TION OF TH® REPORT OF THE
JOINT COMMITTEE OF THE
HOUSES ON THE VISVA-BHARTI
(AMENDMENT) BILL- 1978

SHRI BISHAMBHAR NATH
PANDE (Utter Pradesh) Sir, I beg

0 move—

““That the time appointed for the
presentation of theReport of the Joint
Committee of the Houses nn the
Visva-Bharti (amendment) Bill 1978,
be further extended up to the last
day of the Hundred and Twenty-fifth
Session of the Rajya Sabha.’’

The question was put and the motion
was adopted.

[RAJYA SABHA]
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1. MOTION SEEKING RE-
VOCATION OF PROCLA-
MATION OF PRESIDENT
ISSUED ON 19gTH MARCH
1982, UNDER ARTICLE
356 OF THE CONSTITU-
TION IN RELATICN TO
THE STATE OF ASSAM

IL. STATUTORY RESOLUTION
SEEKING APPROVAL
FOR CONTINUANCE IN
FORCE OF PROCLAMA-
TION OF PRESIDENT
ISSUED ON 19gTH MARCH
1982, UNDER ARTICLE 356
OF THE CONSTITUTION
IN RELATION TO THE
STATE OF ASSAM

STATUTORY RESOLUTION
SEEKING APPROVAL OF
THE ISSUE OF NOTIFI-
CATION OF THE GOVERN-
MENT OF ASSAM, POLI-
TICAL (A) DEPARTMENT,
NO. PLA, go6/82/3, DATED

THE sTH MAY, 1982,
DECLARING CERTAIN
SERVICES TO BE ESSEN-

TIAL SERVICES WITHIN
THE STATE OF ASSAM

(ASSAM),
DIS-

IV. THE BUDGET
1982-83—GENERAL

CUSSION

THE ASSAM APPROPRIA-
TION (NO. 2) BILL, 1982

SHRI™ SHIVA CHANDRA
' JHA (Bihar): Sir, I beg to move—

“That this House recommends
to the President that the Procla-
mation issued by he President on
the 19th March, 1982, under Article
356 of the Coastitution, in relation
to the State of Assam, be revoked. .
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[THE VICE-CHAIRMAN (SHRI
R. RAMAKRISHNAN)
in the chair]
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fra & v a7 ¥ 7 gom ad
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THE MINISTER OF HOME
AFFAIRS (SHRI R. VENKA-
TARAMAN): Sir, I beg to move the
following Resolution:—

“That this House approves the
continuance in force of the Procla-
mation issyed by the President on
the 1gth March, 1982, under article
356 of the Constitution, in relation
to the State of Assam, for a further
period of six months with affect
from the 19th September 1982.”

Sir, as the honourable Members '
are aware, the President’s Rule was
promulgated in the State of Assam
with effect from the 19th March
1982 on the recommendation of
the Governor of the State and the
State Assembly was dissolved. The
Proclamation issued by the President
under article 356(1) of the Consti-
tution was approved by the Lok Sabha
on the 27th March 1982 and by the
Rajya Sabha on the ogth March
1982. The Proclamation 1« now in
force up to September 18, 1982 on
which date the six-month period
stipulated under article 356(4) of
the Constitution will expire. There
is no prospect of elections to
the Legislative Assembly of Assam
being held hefore September 18,
19. The agitation on foreigners’
issue is still  continuing and dis-
cussions in the three rounds of
combined meetings of respresenta-
tives of Government, Leaders of
Opposition in Parliament and AASU/
AAGSP to find a satisfactory solu-
tion have remained inconslusive.
Efforts, however, are continuing and
another round of combined
meeting wouid be held soon.

Hon’ble  Members are aware
that I have been having informal
talks with the Leaders of various
groups in  Parliament. We have
discussed the subject in the meeting
of the Leaders of Opposition Par.
ties/Groups  in Parliament on 6th
August, 1982.

As the Parliament is not likely
to be in- session im the month of
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September, it has become necessary
to obtain the approval of both
the Houses of Parliament for ex-
tending the term of President’s rule
in Assam for a further period of
six months from rgth September,
1982. The term of the President’s
rule so extended will expire on 18th
March, 1983. Necessary action
for completing elections before this
date is proosed to be taken at the
appropriate time.

The Resolution was approved

by the Lok Sabha on 5th August,
1982.

With this I would request the
House to consider and approve this
Resolution.

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RAN-
JAN LASKAR): Sir, I beg to
move the following Resolution:—

“That in pursuance of sub-sec-
tion (2) of Section 2 of the Essen-
tial Services Maintenance (Assam)
Act, 1980 (41 of 1980), as amen-
ded by the Essential  Services
Maintenance Act, 1981 (40 of 1981),
this House approves the issue of
the notification of the Government
of Awam, Political (A) Depart-
ment No. = PLA. 906/82/3,
dated the s5th May, 1982 dec-
laring the following services to
be eswmential services within the
State of Assam for the purposes
of the Essential Services Mainte-
nance (Assam) Act, 1900:—

(i) All services in any under-
taking or establishment owned or
controlled by the State Govern-
ment for storage, supply and
distribution  of foodgrains and
other essential commodities.

(ii) All sevrices in any undr-
taking or establishment owned
or  controlled by the St ate
Government  for storage, sup-
ply and distirbution of agri-
cultual inputs and machinery.

[RAJYA SABHA]
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(iii) All services in any under-
taking or establishmennt owned
or contralled hy State Go-
vernment {or publication, pro-
duction and  distribution for
text hooks.

(iv) All services in any under-
taking or establishment owned
or controlled by the State Go-
vernment for storage, supply and
distribution for seeds for agri-
cultural operation.”

Sir, as the House knows that the
All Assam Students Union and
the All Assam Gana Sangram Pa-
rishad who have been  spear-
heading the Assam agitation on
the foreigners’ issue, had bheen
giving calls, from time to time,
for Assam Bandk and non-coopera-
tion of Government and semi-Go-
vernment public  corporation em-
ployees and employees of various
statutory  Boards and  Corpora-
tions. These calls, led to serious
disrupsion of public life, working
of public/Government  offices and
caused grave hardship to the com=
munity.

The AASU/AAGSP gave a
call for 24-hours Assam BANDH
on 6-5-198I. The services con-
nected with storage, supply, dis-
tribution of foodgrains and other
essential commodities, agricul-
tural input and machinery, pub-
lication and production of bhooks
for the student community and
seeds for agricultural operations
were not essential services under
the Essenial Services Maintenance.
(Assam) Act, 1980 as on 5th May,
1982. As these services had been
affected by BANDHS on previous
occasions, it was apprehended by
the State Government that there
was everv likelihood of these services
being affected in the context of the
call for Assam BANDH on 6-5-82.
The State Government was of the
opinon the strikes in the aforesaid
services would prejudicially affect
maintenance of supplies and services
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necessary for the life of the com-
in-

munity and would result in
fliction of grave hardship to the
community, They, therefore, dec-

lared these services as essential ser-
vices within the State of Assam in
exercise of powers under sub-clause
(v) of clause (b) of sub-section
(1) of section 2 of the Essentia] Ser-
vices Mainteance (Assam) Act, 1980
as  amended by the Essential Ser-
vices Mainteanance Act, 1981. The
State Government also issued an
order on the s5th May, 1982 pro-
hibiting strikes in the essential ser-
vices so notified.

This measure was approved by

the Lok Sabha on s5th August
1982. T,
4. With  this I commend that

the Resolution approving the issue
of the notification by the Govern-
ment of Assam be passed by this
House.

4 PM
THE MINISTER OF STATE
IN THE MINISTRY OF

FINANCE (SHRI SAWAI SINGH
SISODIA): Sir, I beg to move:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Conso-
lidated Fund of the State of Assam
for the services of the financial
year 1982-8g as passed by the
Lok Sabha he taken into  consi-
deration.”

This Bill arises out of a sum of
Rs. 619.53 crores voted by the Lok
Sabha on the 5th August, 1982, and
Rs. 357.62 crores charged on the
Consolidated Fund of the State of
Assam. These sumsare required to
meet the expenditure of the Go-
vernment of Assam. for the vear
1982-8g and include the sums already
authorised in the Assam Appropria-
tion (Vote-onAccount( Act, 1982.
Full details of the provisions are
available in the Demands circu-
lated to the Members.

[9 AUG. 1982]
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The Queshons were  proposed

THE VICE-CHAIRMAN
(SHRI R. RAMAKRISHNAN;:
Now, the Motion, the Statutory
Resolutions. The Budget and the
Assam  Appropriation Bill are open
for discussion. Mr. Sukomal Sen.
Your party has got 16 minutes
and thereis one more speaker,
Please keep that in mind.

SHRI SUKOMAL SEN
(West Bengal) : Mr. Vice-Chairmap,
Sir, we are entering into discussion
on a very serious and delicate topic.
In the present state of affairs, ex-
tention of President’s rule in the
State of Assam is incscapable and
inevitable. But I very much oppose
the Resolution of Mr. Laskar or dec~
laring certain services as essentizl
extending the scope ol Essential
Services (Maintenance) Act because
this is against democracy. It will
put further restrictions on the Go-
vernment cmployees and the prople
of Assam. Sir, the problem of
Assam has been ligering on and.
we find ikot there is no immediate
prospect for a satisfactory solution of
of this difficult poblem. The fact
is that Assam and severel other parts
of the county have been ignored by
the Union Government economi-~
cally and industrially and still
they are being ignored. The}'c
are certain ¢gepuine grievances in
the minds of the Assamese people.
Their economic and industrial
backwardness have created a sense
of deprivation and nobody can deny
it. The Government should have
taken appropriate action to rcmedy
the suitation to satisfy the Assame
people’s claims so that the sense of
deprivation is removed. But these
measures have not heen taken. As
a result, the genuine grievances of
of the Assamese people are now
sought to be misdirected by the "
present  agitation and we find
that the State has been engulfed
in a serious situation. Normal,.
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functioning of the Government,
normal activity of the people are
sing seriowsly curbed. But there
is one thing. I want to draw the
attetion of the Government and
also of the Houwse that Assam agi-
tationists have put forth certain
demands. They are working upon
the genuine sentimznts of the As-
sam~se people and they are trying
to direct their strength and energy
towards disintegration of the entire
North-Bast region. And I find that
forces of ‘destabilisatioa are working.
And som: hands of the imporialist
are there who are working bchind
the agitation, trying to misdirect
the entire peogle towards the scces-
sioaist and separatist  mMovement,
T do not feel that the people in
Assam in general arc separatist
minded. Just on the  contrary,
their role was different. They are
part and parcel of the Indian Union,
faght for the Indian freedom, fought
for the integration of the entire
country. But during the recent
days, their  entire sentiments
have bzen worked up and their
sentimonts arve bhring  channelised
in the wrong direction. And can
we deny, can we ignore the hands
of the imperialists brhind all these
things. In the North-East region,
-we find that the imporalists  are
working. Not only in the North-
East region, if we laok at the
Khalistan movement, we will find
that some people based in Canada
or the USA are doing all mischief
in Punjab, they are rousing the
people for the demand of Khalistan,
If we look at the present state of
affairs in Jarmamu and Kashmir, we
will find imoerialsts’ hand there also.
So, with the advent of freedom
in 1974, if we feel that we have
beenfree from the imperialist danger
that will bz a wrong thing. We
cannot forget what is happening
in the countries around, what is
happening in Pakistan, what is
happening in  Bangladesh, what
is happeaing in Sri Lanka or
what is happening in the Latin
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American countries. Everywhere
the imperialists are pouing their
nose, imperialist conspiracies are
taking place and thay are working
hard. the net of the imperialist
is being widened and  spread
throughout the world and so our
country is also wnot free from
all this imperialist danger, and
particularly the role of the churches
is dangerous in the North-East
region. The churches are also
working as of the imperialist agen-
gies. Sir, Twilljustquotea circular
issued by a church in Nowgong of
Assam. Itisthe Catholic Mission of
Nowgong, Assam, which issued this
letter to the Catholic communities.
This circular was reprinted in our
Party journal and 1 am quoting
some lines from this circular. It
says :

“Every vyear the Mission cele-
brates its annual Congregation.”
Then about the Congregation, it
says : “Today we want to give
you a special advice. The prime
enemy of Catholic church is commu-
nism. That is why Christian  pri-
csts are put in jails in those Coun-
tries and are killed”. Then the
circular goes on to say : “The
Communists help people at times
only to win them over {0 their
side. No Catholic ever, even by
mistake joins the unionsled by
the CPM or the CP1. Communists
are opposed toreligion. They will
not tell the facts to the ignorant
masses,”

Sir, in this way, the churches
entering into the civic and political
life of the people and they are
urging the people to fight against
democracy and Communism.  And
not only the churches, now we
find that other religious organisations
like the Viswa Hindu Parishad are
also working inthat region. Recent
ly, in the convention that washeld at
Silchar, the President of that cop.
vention of the Viswa Hindu Payisag
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urged in his  speech that Muslims
should be ousted from the Indian
soil. It is said, Hindus are not
foreigners, Hindus who have come
from acress the border, they may
remain in Assam. But the Muslims
who are-staying in Assam, they
should be ousted since it 15 a Hindu
rashtra. So, on the other side,
the Hindu religious organisations,
like the Vishwa Hindu Parishad,
are fanning out the passions amongst
the people and creating a  dis-
turbing situation in the region. And
this is happening not only in  Assam.,
We find -that i» Mizoram and in
other States in  the North-Eastern
region these imperialists are working.
(Time Bell rings). And recently,
as the newspaper reports go, the
self-styled President of the Seven
States Liberation Army was arrested
in Manipur., And what is the
indication ? What is the seven
states liberation army and who s
the president ? How was he arrested
in Manipur ? What was  their
programme ? The programme was
to destabilise the entire North-
Eastern vegion. Thereisno denying
the fact that the jmperialists are
openly working in that region. On
the other hand, the Government
is keeping silent on it. Are we to
believe that our Defence Minister or
the Home Minister are not aware
of what ishappeningin that region?
But who are the foreign powers who
are working behind it.  'Why these
foreign powersare notbeingnamed?
Why are they not being identified?

" All these things are important -and
these are my points to the Ministers
who are sitting here.

Now, another point is the detec-
tion of the foreigners. Who were the
foreigners ? We fully appreciate
the point that on the Indian soil a
Pakistani citizens, or 2 Bangladeshi
citizen or 2 8ri Lankan citizen or any
other outside citizen sould not have
any firm footing. They might come
as visitors and go back. But what are
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the modalities of deciding who are
the foreigners who are .staying in
Assam? We find that in the name
of identifying the foreigners the
Assam administration are  (victing
the Indian citizens, Indisan citizens
who have been living there for
20 years to 0 years or even more than
that or even Indian citizens whohave
genuine citiecnship certificate  of
India, they are being evicted frem
Assam. 1 will give some ipstances:
Over 200 families were yuihlessly
evicted in Longai, Badhshehi znd
Roshanabad in Cachar district m
Assam. Their houses weore burnt,
cattle were 1lifted : nd pmpcrti(’: des=
troyed and the evictces were left
stranded under heavy monsoon r2ins.
Their paddy crops  were seized.
Most of the victims have bcen. arr-
ested. At Badshahi and Longal Re-
srve 86 Hindus, 112 Muslims and 26
Tribal families were evicted. At
Roshanabad g1 Mushim families
were evicted. In tbis way méany
pwople have been arested and some
of them have been sent out o the
borders of Assam to Bangladesh by
the Assam Police, One Shamboo
Nath Saha he wasa ctizen
of 1India, living at Barpeta.
On the 28th of May he was
arrested by the Inspector of Police
Barpeta andsent out of the borders
of Assam. And his wife has been
moving from one Government de-
partment to another Government
department for bripging bzc};_hel"
husband, who is a genuine ciizen
of India, but to no avail. In this
way many Indiap citizens are being
harassed. 1 will also give reference
to a report public had in the Amrita
Bazar Patrika of Jupe 12. The Fat-
rika says: A systematic policy 1s be-
ing followed by the Government,,
(Time Bell rings).

1 v

THE VICE CHAIRMAN
(SHRI R. RAMAKRISHAN):
Your time is over. Please conclude.
Otherwise your colleague may not be
able to speak.
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SHRI SUKOMAL SEN: He
may not speak.

. AN HON. MEMBER: He may.

SHRI SUKOMAL SEN: Sir,
a systematic policy is heing followed
by the Assam Government under the
latest rules, under the Preseidents’
“ rule, to evict poor cultivators, be-
longing to the Scheduled Castes,
backward classes and other weaker
sections belonging to linguistic and
religious linguistic minoritics. Over
9,000 such families in two districts
have been affected. '

“Many are on the verge of eviction
in the other districts of the State.

A vigoreus policy of eviction direc-
ted against these sections of the
toiling masses was initiated at the
district 2nd the sub-divisional levels
on the ‘foreign nationals’ issue in
1979-80. The Prime Minister, Mrs,
Indira Gandhi, after being apprised
of the situation had to intervene
in the matter in March, 1680 and all
evictions were stayed by the Union
Home Ministry. It was decided by
the then Governor and his adviser
that no eviction would be carried out
by ‘the district and sub-divisional

authorities without the prior permiss-.

ion. from the State Government.

This decision remained- in . force
during the first Congress (I} Ministry-
Taimur.

of Mrs. - Syeda. Anwara
But this policy -was reversed during
President’s Rule of July 1, 1981 o

January 13, 1982 and the stipulation
about prier permission from the
Government for eviction by the -

district[sub-divisional authorities was
withdrawn giving a free hand to
officers at lower levels to do as they
liked.” -

-~ =r -
ST

Evervhody knows that the Assam

Administration is very much in league
with the agitationists. The  agita-

tionists and the Assam Administration -

are conspiring to evict Indian citizens
from the soil of Assam. Sir, this state
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of affairs is going on in Assam and
I'wouldrequestthe Union Government
tosee thatthe geru're Indizn citicens
are not harassed, beaten, tortured,
arrested and evicted,sothatthe mino«
rity community, whether linguistic
or religious, feels secure on the soil
of Assam. .

Sir, the Government propose to
expand the scope of ESMA. This
meaps, further repression on ' the
Government employees. The Gover-
nment employces in Assam are facing
a difficult situation. The Gover-
nment is threatening them that if
they respond to the call -of the
agitationists ard abstzin from work,
they would be punished, they would
be put under suspension. But there:
is 2 good section of the employees
which wants to join duty and attend
to the work. They are being thre-
ateped that if they join duty, if they

join their work, they will face dire-

consequences ; they are being thre-
atened by the agitationists like this.
Asa result,the Governmentemployees
are facing a dilemma. If they join

work, they will be beaten by the’

agitatienists. If they do not join work °

they will be punished by the Gover-

nment, they will be put under suspen= -
sion-and they will face many har- -
assments. Sir, the Assem -Goernment .
has failed to give protection to s -

employees whoare interested in'doing
work. in the offices. As
a result, .the cmployces have becn

. v

put in a very difficult situation,
The Assam State Employees’ Fede:
rationistrying to mobilise the employ - -

ees in favour of joining work and in -

ensuring smooth  administration.

On the other hand, the Karmachari .

Parishad, the newly floated body,
by the agitationists,.,. - N

THE
(SHRI R. RAMAKRISHAN):
Mr. Sep, if you sit down now, your
party will have one minute so
that your party colleague can start
and get two or three minutcs more.

VICE-CHAIRMAN

?
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Otherwise, he would not be able to
to speak at all. :

SHRI SUKOMAL SEN : Sir.,
I am just concluding. As 1 said, the
Government employces sre actually
being attacked by the agitationist

the XKarmachari Prishad, newly
floated by the agitationists, are
urging the Government cmplo-

employees not to do any work. The
Government is not in a position to
give any protection to the employees.
Thercfore, if the scope of the ESMA
is further expanded on the one
hand, on the other if the Government
fails to give protection to its employ-
ees, it will mean further danger to
the Government employeesin Assam.,

Now, I com~ to the other point.
This is about holding elections in
Assam and starting the democralic
process in Assam. Here, you arc
again going to extend the President’s
Rule in the State of Assam. Tt will

- continue up to March next year.

But how long it will continue? If
it continues beyond March, 1983,
it will create some Constitutional
crisis, But where is the prospect of
holding elections in Assam? We
find that the ruling party is not very
serious about holding elections in
Assam. Theyhave not yetappointed
the Chief Electoral Officer. They
have not yet started the preliminary

. work for preparing the clectoral rolls.

As a result, elections are a far cry in
Assam. Actually, the people of
Assam as such are not against elec-
tions. May be, there are some pockets,
there are some parts here and there,
where the agitationists have some
concentration, have some influence on

the people and may obstruct elections,

Butin the greater part of Assam, peo-
ple are in favour of holding free and
fair elections in the State. But the
Government has not taken steps in
that direction. On the contrary, the
Government is interested, T find the
ruling partyisinterested in installing
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a minority Ministry in Assam. So
long as Assam. Legislature was there
they were interested in installing a
minority Ministry. They were try-
ing to manipulate and manouvre
here and there so that democratic
process in that region was not estabs
lished. Not only in Assam, in Mizo-
ram also the ruling party hasan elec-
toral alliance with the MNF. The
president of the ruling party there 13
a very rich man. He has a strong
support of the MNF. Similarly
Tripura alsois suffering from the same
trouble. There also you find the
ruling parly is in league with TUJS.
As a result of this, the secessionist

ideas of the TUJS are being encouraged
by the ruling party itseli. Until afxd
unless the ruling party changesits
policy, there is no immediate prospect
of beginning a democratic process in
Assam. So, 1 would urge upon the
hon. Minister to see that steps are
taken so that by March, 1983 we can
hold a fresh election in Assam. About
the cut-off vear, I would again Su-
ggest that something is going on be-
hind the scene. : :

The agitationists are demanding
1961 to be the cut-off year an(} the
Indian Express has come out with 2
report that there are people who are
suggesting a compromise that 1967
should be the cut-off year. 1 rcpeat
the point that there is no ground for
deviation from 1971 to the cwt-
off year and the Government S‘hOl'ﬂd
stick to it, persuade the agitatiomsts
and make it clear to the Assamesc
people that the 1971 would be the
cut-off year. On that basis some so-
lution has to be found outin Assam
so that election can be held in the
near future.

With these words, T thank you
all. . - o

. PR

SHRI BIJOY KRISHNA
HANDIQUE (Assam): Mr. Vice-
Chairman, Sir, well, T am very often
amused to see whenever some ton,
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Members speak on Assam situation
they seem tohave blown hot and cold
in the same breath. It is not only
‘this time, Thave listexed to a number
" of debates in this House. Sir, the
allegation is in the air that the Gov-
ernment is not sincere about finding
a solution to the foreignersissue. But
it is also 2 fact that on the slightest
pretext, imagining things which far-
“ fetched and tsiloring convenient ex-
cuses, they would take the first opp-
ortunity to keep away from the Go-
vernment’s effects to hendle the issue
at various forums. A few days ago,
on the 6th August,all political parties
were invited by the hon. Home Mini-
ster to discuss the Assam issue, but
a few political parites did not parti-
civate on the plea that the agitation
leaders might suspect some kind of
an unholy alliance if the discussion
was not held in th-ir presence, as if
the Government and the political
parties never met on p-evious occ-
asions to discuss the Assam issue.
Because tripartite talksare under way,
it does not mean that ¢ ny two of the
three parties cannot meet at any
stage to discuss the issue. More-
over, the agitation leaders never at
any mom~nt expressed their disajp-
toval of such  meret. Rather they
"came to Delhi to put across their
view point to different political par-
ties a few days before the discu-
cussion was scheduled t0 start. And
whatisinteresting is that the political
parties did discuss the issue with the
agitation leaders, without, of course,
the Government which is also a party
to the tripartite talks. So, does that,
_ in any way, jeopardise the tripartite
talks?

There 3snothing wrongir exploring
more than one avenue to finda
solution particulerly since the role

. ofthe political partiesis that of a medi-
atingagrncy between the Government
and the agitation leaders. So, Sir,
the allegation that Government is
not- sincere about resolving the issue
is politically motivated. Rather the
rejection of the Government’s asking
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for cooperation to prepare the ground
for the next round of tripartite talks
shows who is sincere and who is not
sincere,

Sir, the 2llegation that Govern-
mentis notsincere about the dialogue
is 2’ serious allegation, because by
alleging that Government is v t sincrre
aboutthe dialogue, theyare giving the
misleading imypression to the people
about the purpose and the desired
cutcome of the dialogue. It is in-
directly saying that the dialogue is
futile.  If the solution, Sir, has not
so far been found, it is not due to
lack of sincerity on the part of the Go-
vernment, but due the magnitude of
the problem with all its comy licatims
which have been growing over the
last 50 years and not just.35 years,
as has hbeen thought by many. [am
afraid such inditect  propagenrda
againtt the dialogue will help culy
those forces which aie out 1o scuttle

1. oot o

i -y

Mr. Vice-Chairman, S/ir, it is
amusing to sce someone talking about
the importance of the dialogue and
atthe same time belitting the import
ance of the dialogue. It is easy to
duoie, or rather to be more precise
misauote statistics, even though no
one can say the last word onit. That
is precisely what is sought to be as-
certained. It is interesting to note
that statistics grow galore as one’s
enthusiasm grows too. I would how-
ever like to quote the Prime Mininster
that the minorities are not just statis-
tics; they are human beings. So, Sir,
nobody can lose sight of the human
aspect of the problem, nobody can
lose sight of. Besides, there are com-
mitments—national as well as inter-
national. During the last g5 years,
somanyeventshave rocked the nation.
Partition came followed by the atro-
citics on the minorities on either side
of the border leading to one of the
greatest influxes everrecorded inhu-
man history. Then came Bangladesh
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sending waves after waves of refugees
into India through the three States
on the border-West Bengal, Tripura
and Assam. These convulsions are
a part of historyand nobody candeny
it. If we cannot deny it, how can we
deny the problemand the magnitude
of the problem created by such
convulsions? Tt is not like this that
the Government’s  representatives
and the agitation leaders just sitacross
the table and walk out with a solution
in their pocketsasif thereisa cut and
dried formula. We should bear in
mind one important point—that the
refugees who came from Pakistan are
victims of our political decision to

partition the country, even though it
was the inevitable solutior; we have
to admift that. But I do admil that
there is some kind «f discrimination,
Unlike their counter parts migrating
from West Pakistan, the refugees from
Fast Pakistan were not declared as
Indian citizens. And that is one of
the snags. Even then, you connot
take advantage of this technical lapse
or, maybe, expediency for some poli-
tical reasors, to falsify history and
brand them as foreign pationals. For
all practical pruposes, we have seen,
whether in Assam, whether in west
Bengal or Tripura, they are Indian
citizens. They have been given re-
habilitationloans. Theyhavesettled
down in the States. They own land
and other businesses. How can you
throw them out on tecbnical grounds
that they have not been declaied as
Indian citizen when they first came
to Assam. These refugees do notreed
the sanction of a declaration: they
have the sanction of histciy., Sir,
it has been pointed out also that Go-
vernment is not sincere so far as de-
portations are concerned, that it was
never done in the past. It was done.
1 will give you the statistics. 2.20
lakhs were deported out of 3.52 lakhs
detected from 1961 to 1981. Ewven
in 1981, detections and deportations
did not stop, Thatmeans, while, still
the movement was on, 1,165 cases
were detected and 1,065 were depor-
ted; even from January to g1st May,
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1980, 594 families were detected
and 483 were deported. Yes,
there  might be here and
there, one or two cases, as pointed out
by my friend there, where genuine
Indian citizens were harassed. Any-
way, I'wouldappealtothehon.Home
Minister to look into those case to
see thatunderno circumstances gen~
uine Indian citizens are harassed.
Sir, according to a Government
study, the estimated figure of excess
population in Assam between 1961
and 1971 is 9,40,000—and thisrate of
growth of population is rather the
normal rate of all-India growth—and
out- of 9,40,000, only 28,000 were
Muslims. Tamsorry Lhave brought
in this question. I donot wantto bring
in any communal matter; I do not
want to bring in the Hindus Muslim
factorintoit. But when youhave to
apalyse the situatior, let us know the
facts. Iwill explain why Ihave place
the facts before you. Sir,out of these
0:40,000, 0,12,000 were Hindus and
28,000 were Muslims. It has bcen
said that the Goverrmenthas brought
in the Hindu-Muslim factor. Necver.
Afterthese statisticshave beenrevealed
one of my friends has referred to and
organijsation called the Vishwa Hindu
Parishad. Vishwa Hindu Parishad
organised a big conference in Gauhati
really a big conference, and declared,
thatHindus could never be foreigners.
And the precursor of this slogan was
however, ShriBalaszheb Deoras wlhile
addressing a rally in calcutta a couple
of weeks before this conference. I
need not tell you with which political -
party Vishwa Hindu Parishad is'as- ~
sociated.

And, Sir, we are accused that we
do not want to deport the foreign
nationals as there would be an erosion
of our so-called vote bank. It has
been szid a number of times in this
House and outside the House ¢ Iso,
That is why I take this opportunity
of giving the reply. First of 2ll, T
should say that this term “Vote bork’?
is a very derogatory remark against
a section of the electorate. Yet, for
the sake of argumentin their own line,
I would like  te say that many are
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under the illusion regarding our grip
on thisso-called vote bark. And just
toremove thatl 1 cite some data. <Sir,
the Dhubri parliamentary copstiti~
ency of Goalpara district, the
Gauhati parliamentary constituency
of Kamrup district and Mangaldo-
parliamentary copstituer ¢y of Darrangh
district, which was constituted after the
1966 delimitationl where this so-called
vote bank is alleged to he located,
had Dbeen rewrning rot Congress
capdidates but the Opposition candi-
dates till 1071. And the Mangeldoi
constituency was won by the Janata
candidate in 1977. If you go through
the records, you find that the Dhubri
Gauhati and Mangaldoi parliamen-
tary constituencies were ruled for
ages, by the representatives of ISP,
which ~ later on became one of
the constituerts of the Jarata.
We have been accused that Congress
is not for deporting foreign nationals
because we do not want to break the
vote-banks. These are the places
where, the common allegation is,
the so-called vote banks are alleged to
be located, it is not that we own but it
is they who own from those constituen-
cies, Sir, I leave it to the august
House to judge the so-called vote
banks, there is at all, as T have already
made it clear, there issuch a thing ander
the Sun. I have made it clear because
I do not personally believe that they
exist. But to meet their argument,
I have raise this point, What 1 want
to''say is that in\this allegation, too,
the boot is on the other leg.

: 8ir, T reiterate my view that fore-
ighers must go. We have been saying
it a number of times. We have said
it already here, and we continue to
say the same thing, but on the plea of
denorting foreign nationals no genuine
Indian nationals must be made to
suffer. Tt is my firm belief. Sir, that
dialogue, and dialogue alone, holds
the key to finding a commolny accept-
able solution. But one thing, we
must bear in mind. There cannot be
anv pre-condition as a prelude to
dialogue. The hon. Prime Minister
anounced as far back as 1980

TN
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April, that 1971 should be the take-off
line, the starting base, not the cut-off
date. The scrutiny was proposed to
be started from 1971, and if found
satisfactory the scrutiny could have
been worked backward. Had it been
accepted then, I am sure we woul
have made much headway by [now-
Sir, even if the agitation leaders want
that this cut-off date, 1971, should be
made negotiable. well, the only
place to do so is the negotiating table.
Let us sort it cut there, There should
he frank discussion about it. If you
want that particular date should be
negotiable, right, come to the negotiat-
ing tahle and try to find out whether
it is possible or not. But one thing
must be borne in mind that humani-
tarian grounds should not be gllowed
to be ignored by any solution, Mo
matter who suggests the solution,
whether it is the Government or the
representatives of the agitation.
Sirl it is true that there is a valid
point that they have made. The
refugees came to Assam.  Why should
they not be dispersed all over the
countrv? Sir, T am referring to the
problem which is 35 years old.  They
have heen living there for the last
35 years. The normal tendency of
the “peaple when they leave their
countrv due to abnormal condition
is to 2o to the either side of the bhorder.
There are three sides of the Bangladesh
border. Most of them came to West
Bengal. When they found that West
Bengal was overflowing.with refugees,
manv ofthem went to Tripura and
then at the same time many came to
Assam. Se, Sir, itis true that at
that time had we tTought about it,
possibly we could have distributed all
the refugees all over the country. But
that is a thing of the past. Having
not done so, todav how do we turn
around and say it now ? How can
you physically uproot these people
who have been living there for ages,
for 95 years? Rather, T would like to
know ahout scheme., There was
Pakistan Infiltration Prevention
Scheme, Sir for the Pakistanj
Infiltration  Prevention Scleme,
the Government  of Indig
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gave annually Rs. 1 crore. How many
infiltrators were detected under the
Schem=, may I know? Well, if the
renort that T have with m= is correct,

‘probably in one year it came dowa

to oas.  There should b2 a prohe into
the working of this Scheme. I wish
the agitation leaders made a demand
‘for a prove into the PIP Scheme.

* . This contradictory anproach, as

T said, of blowing hot and cold in the

sams breath, is again the anproach of

-gone of the hon. Members to the Go-

vernment’s dsclaration of  certain
secvvices as essential.  Sir, the Govern-
ment is very often criticised for alleged
failure of the law and order macninery,
for allecedly allowing some elements
to hold the snciety to ransom, for letting
innnceat citizens suffer, die tn  dis-
ruotion of essential services. But when
the Government wants to maintain
the essential services so that people
do nnt suffer, the Gaveram=nt is
criticised on the ground that it resorts
to renression against Governmant em-
ployees. Sir, in the Resolution certain
services are sought to be declared
essantial serviees, ths minimum of
services withoaut which it is not possi-
ble to carry on the daily round of exis-
tence. This is only an addition. We
have already passed an Act last year,
listing certain services. Sir, if these
services arc maintaind, the question
of taking punitive action does not
arise at all.  'We have to bear in mind
that ours is a service-oriented State and
the Government has a deep commit~
meant to the people. It will be just de-
reliction of duty and shirking of res-

. pruibility if th Gavernment fails to

kezp this commitment. It is a
trust mighty big trust¢ reposed in the
Goveramant. The way some hon.
Mambears speak, it seems as il the be-
neficiavy if thus Act on essential ser-
vices is the hon. Home Minister him-
self. Sir the real beneficiavies are
the people and no Government can
aFord to keep its eyes shut and remain
passive when people suffer for no
fault of theirs due to disruption of
services. Tt is interestingl Sir, to
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hzar criticism from some hon. Membaers
I would, however, like to quote a dis-
tinguished Member of this House on
a similar iseic namely, preventive
detention. Why I have raised ths
point is that the like preventive de-
tention maintaining of essential services
arises oat of a particular set of condi-
tions a11 circanstances that dislocate
the harmony and equipoise of society
and maka p=2ople suffer. I quote:

“But so long as there ave certain
weaknesses in  our socicty, well,
it may be necessary for a Government
whichever Government is in power,
whichever party is in power——one
day one party may be in the Gover-
nment ; another day another party
may be in the Government—-—the
Government may require the use:
of those special powers for the benefit
of the people themselves.”

Sir, this was said in this august House
on the 28th August, 1978, by the
then janata Law Minister, Mr. Shanti
Bhushan' Sir, I quote Mr. Shanti
Bhushan not to justify our action
in bringing forward this Resolution.
We have our own sense of serviee
to the people. But I do so because
the criticism comes from such Members
who were in power with such a
Law “Minister directing the -vays
to deal with an extraordinary situa-
tion.

Sir, I do agree with the hon.
Members that the utmost cautiom
and restraint should be taken while
taking action against those whe
violate the Essential Services Act.
One Essential Services Act is already
in forec and we have no report of
any reckless use of its powers. Yet,
I would request the hon. Home
Minister to give strict directions
to the Statc administration so that
they exercise caution and restraint
in the use of the power. Because,
I know what happened in a certain
case, That was 8th June when
the Gana Sangrama Parishad gave
a call for a “light off”* protest in
Assam. In my town, Jorhat, a number
of officers of Assam State Ele ctricity
Board including the Superintending
Engineer, were arrested and put
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in the police lock-up even though
they were on Duty. These things
must be looked into. There should
be some kind of a safety device so
that this power is not misused. Cont=
inuing the same blowing hot and cold
in the same breath, or should T call
it running with the hound and holding
with the have.” that the Government
has heen accused of too often, even
now by my honourable friend there
for going ahead with preparations
for holding elections and trying to
impose elections on the people with-
out resolving the foreigners’ issue
but at the same the Government has
been accused of trying to aveld the
clection. Sometimes the Government
has been accused that while the
Government is going ahead with
the preparations to hold elections,
they want to impose the election on the

ple of Assam, at the same time they
will say that the Government is not
doing anything to see that the
elections can he held on time. Both
these propositions are self-contradic-
torv. They do not go together.

Regarding the development of
the region, so many things have been
alwavs spelt out in the House-railway
improvement, TV, royalty of the crude
ol to be raised; tea has its problem;
and so on so forth. T have heen saving
a number of times. There is something
bhasically wrong with the planning there
because our approach is piecemeal.
I would not have raised this matter
todav because I have raised it on a
number of times in the past, but since
the Home Minister was the honourable
Finance Minister at the time when
T raised this point, and since today he
is here as the honourable Home Min-
ster, I would like to pleace it today
for his attention on what I feel about
this particular region. It is not a ques-
tion of Assam or Nagaland or Mizoram
The entire region should be considered
as one zone for intergrated develop-
ment. Not one single unit; a State
or a Union Territory can not be consi-
der in isolation. But to consider
it as one zone for integrated dev-'
clopment there are certain problems,
because there are difference between
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the various units of the north-eastern
region, even topographically, Topogr-
aphially it varies from the snowcapped
peaks of the Himalayas in Arunachal
down to the marshy lands of Assam.
Again the people in the diffcrent
states and Union Territories of the
region speak different languages, they
speaks different  diaiects, they have
different social customs, they have
different cultural traits. So what is
required today is that there should be
some investigation some  studies
considering: it as an integrated zone
for development, and it is also not
possible for any individual scholar cr
any individual university to conduct
this research work Even if it is possi-
ble sometimes, there is no co-ordi-
nating agency to bring together the
relevant data the results of the studies
and investigatinns, for the use of the
academicians and planners who are
engaged in the exercise of planning
in the entire region. So I suggest
that there should be a centre for eco-
nomic growth. There are at least
twentfive all over the  country.
Some ofthem are really doing good job,
If thev can do really good job in other
parts of the country, why it cannot
do a good job in this region * T place
these matters before the hon. Home
Minister for his kind consideration.
T can assure my hon. colleagues that
we are sincere in our desire to
hold elections.- I personally helive
that normalcv can be restored onlv
through the process of democracy and
democratic institutions are today off
the rails and if we hold elections then
and then alone we can put back on the
rails these democratic institutions and
the entire democratic process.

With these observations, T appeal -
also to the leaders of the agaitation to -
the call of the Government to create
a climate congenial for holding elec-
tions to keep the democratic process
and to bring peace and prosperity
and development back to the state
which it was badly lacking in the last
few years.

SHRI DINESH GOSWAMI
(Assam): Mr.Vice-chairmanl as expec-
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ted, the Resolution moved by the Home
Minister for the continuance 1n force
of the Proclamation issued by the pre-
sident of India imposing President’s
rule in Assam has come up for discussion
so far as this statutory resolution is
concerned, I will have no objection
to it hecause I do not think election
in Assam is actually possible by
September. So there is no other way
but to support this Resolution.
" But so far as the Statutory Res-
olution moved by Mr. Laskar is
concerned, not only I strongly oppose
it,butLameven amused by it. Mr.
Laskar has said that he is bieng
comn=lled to add these four items be-
cause of serious disruption of public
life bacause of the bandh. May I
request him to go through the news
helletins of the Al India Radio and
T.V. coverage and to the Hom= Mini-
ster’s own observations or the Govern-
m-nt’s ohservations that in the last
few months and one and half years
whenever the bandh call has bzen
given, life in Assam has not bzen
disrupted, life is normal there, peo-
_ ple have attended offices in their
thousands and there has bezen no
disruption and the bandh isa failure ?
1If that is so, are you telling a lic by
saying now that there has been dis-
ruption of public life? Or, is your
. media telling a lie that there has been
no disruption of public life and the
and the life is normal? The country
and Parliament is entitled to know
which one is telling the truth-—Mr.
Laskar or the media. We have a right
to know what is the real state of afi-
airs. If there was serious disrutption
of public life, then you have misled
the entire country through your med-
fa and your information and Broad-
casting Minister should resign. And
ifnot,ifreally specaking there has been
no disruption of public life, then you
‘have brought forward this Resolution
ro curtail the democratic rights of
the pzople in which case Mr. Laskar
should resign. If you both have some
‘respect for democratic norms, then
both of you cannot hold your res-
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pective positions. But we know that
respect for democratic norms is a
thing which we should not expect
from you.

I am very happy that Mr,
Venkataraman has now taken over
the Home Ministry. He is a man
who is widely respected in this House.
He is 2 man who is conversant with
the laws of this country. And I am
sure, while trying to negotiate for
solution of the Assam problems, he
will try to find out a solution within
the framework of the law.

The Home Minister has made a
statement, both here and in the other
House, that the Government pro-
poses to hold election in Assam in
March, 1982. Itis a Constitutional
obligation because the alternative to
clection is emergency. And I for
one will not like emergency to be
imposed in Assam. I would, there-
fore, like the elections to be held in
Assam. But the Government has
not made their position clear as to
whether they will hold election in
Assamevenifthe solution to the vexed
problem of foreign nationals is not
arrived at between the negotiators
and the Government. Are vou de-
termined to hold elections because
there are so many press reports that
the Government is also contemplat-
ing tohold election partially only in
those constituencies where it is possi=
ble? Mr. Laskar is reported to
have made some sort of announce-
ment that election will be held in
84 constituencies where Assamese are
not in majority. And, therefore,
not being in a majority..........

SHRI NIHAR RANJAN LASKAR:
I think I have to deny what you are
saying. Just wait a minute. Be-
cause you mentioned my name, you
have also to hear me. I have never
said that. T said that election is to
be held in Assam and there is ne

.alternative. It is always a question

of elections throughout the State.
If election is to be held, it should be
throughout the State.
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Now, Sir, the point that I am
making is this: Is the Government
thinking of holding elections even
without waiting for a solution.
Mr. Vepkataraman has also said to
some—I hope, Mr. Venkataraman,
you will excuse me if T divulge a
secret—that he will rather likc not
tghold the election rather than facing
a confrontation between the people
and the Government on the issue of
foreigners. Therefore, the funda-
mental question remains and we
would like to know what the stand of
the Governmentis on this. After all
I want elections to be held in
Assam. Ifeelthatif{theelectionsare
held, without arriving at a solution
and thereby hurting the feelings of the
people, the sentiments of the people
of Assam, three dangerous conse-
auences are likely to follow: One
that there is a possibility of a very
large-scale violence ; the scond is that
there is a possibility of social fragmen-
tation and communal and lin-
guisticfeelings willundoubtedly grow
and thethird, about which Thave been
worried throughtout, is that there
isa feeling of alienationin Manipur
and the plains of Assam, the  two
cradles, the two places, where Indian
nationalisim fourished and that alie-
natiop willbe allowed to continue and
grow if this situation js allowed to
remain as it is. Now, what 15 the
solution? My friend, Mr. Handique,
has said that we have a national
Commitment and that there are
humanpitarian  considerations., I
think the issues have been mixed up.
Undoubtedly, there is a national
commitment and there are humani-
tarian considerations and I can un-
derstand that. But the Constitution
declares who 1s a citizen and who is
is foreigner and the Government uptill
now has not announced that they are
thinking amending the Constitution.
The Constitution is there to determine
whoisa citizenand whoisa foreigner.
Once we detect a person, can we say
that because of these  comsider-

tion we are not going to detect whete
her a person isa foreigner or a citizen ?
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This is the fundamental auestion to
which 1 have not been able to get
an answer from the Government of
India up till now. The question is
this: I people have come from Ban-
gladesh,  their legal status must
first be determined. If the people
who have come from Bangladesh
are constitutionally citizens of India,
then there is no  question and they

have got all the political and legal

and constitutional rights. But, if
they are not citizens of India, then
the first duestion is to detect them,
identify that they are not citizens
and then the second aquestion
comes and that questions is as to
what we do with them. Do we turn
them out? Do we throw them out?
Do we treat them compassionately?
Do we act on humanitarian conside-~

rations ? Do we grant them citizen~
ship ? And, if we decide to grant
them citizenship, then the question
that automatically comes is that they
have got a right to vote also. Can any
govérnment in any democratic and
consitutional set-up say that it is not
going to identify a foreigner even if
under the Constitution he is a fore-
igner ? Can the Government say
so even if he is, under the law, a
fareigner P This is a question to
which the Government has not given
me an answer up till now ? There
may be differences of opinion on this.
Well, the Government may decide-
that even if somehody is a foreigner,
because he has come for political
compulsions—there may he economic
compulsions also—the Government
cannot throw them out, that is will
grant them citizenship. But, if you
do not identify them and grant them
citizenship, how are you going to
solve this problem ? Even if you are
not solving the problem, in 1991,
somebody else may rake it up. A
different Government may come there
and may rake it up and say that

these persons are not citizens under
the Indian Constitution. Therefore,

I say, let us do detection, deportation
and deletion. We should agree to
detection and if we agree to detect,
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then the question will be: What do
we do with the minorities, the reli-
gious minorities, who, because of
political persecution have come to
India? We will treat them separately
and grant them  citizenship.
That will follow only when we accept
the question on detection. The point
is that the Government of India
has all along heen talking that it is
not prepared to detect them even if
they are foreigners and even if they
are not citizens and this is going
against the Constitution of this coun-
try and till now I have not got an
answer and, knowing full well Mr.

Venkataraman, I hope he will

5 P.M. give me  some answer.

Is his your contention or the
Governments of India’s contention

that even if a person is a foreigner
within the law and Constitution of
this country, we will not detect
certain categories of  foreigners.
Once youn detect, the question is
what we do to them. That maybe
a separate aspect which we may
discuss separately. So far as 1961
and 1971 are concerned, Mr. Han-
dique has said that from 1961-71
only g lakh people have come and
it is a very normal growth. If it
is a normal growth and if you are
not to deal with certain very abnor-
mal number of people between

1961-71, why doan’ts vou detect
them ? This 1is again a contra-
diction. On the one, hand, Mr.

Handique savs that there are 9
lakh of people which isa normal
growth. There has not been anything
abnormal in the rush from Bangla-
desh. On the other hand, the Home
Ministry says how can you deal with
Iakhs and lakhs of people who have
migrated. We would like to now
whether there has heen any abnnrmal
migration between 1961-71. If there
'is nothing abnorma!, why don’t
yom identify, datect and solve the
nroblem An the negntiating table ?
T am pointing out the eontradictinn.
The Government has, at some

-
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point of time, said something. Why
can’t this House be taken into con-
fidence. It  cannot be a market
place somebody saying one rupee
and some one else saying 4 annas
and then we arrive at a compromise
of 8 annas. Your legal and con-
titutional questions cannot be_deci-
ded by bhargaining at the market
place.  Important political ques-
tions must he discussed and debated
and decided within the framework
of law and the  Constitution, I
would like to know whether the
Government is thinking of holdirg
elections in March, 1983. If my
information is correct, no directinns
have been given to the Election
Commission. You canno' give a
direction to the Election Commission
without a solution to the problem.
But I would like to know whether
you have approached the Election
Commission. What is their verdict?
I feel that so far as deletion is con=
cerned, it will be a subject matter
not within the domain of the Gov-
ernment, but within the domain of
the Election  Commission. Al the
time, we have been told that
9 lakh people have come and 2.9§
lakh have been deported. Will the
Home Minister  kindly tell us
whether  the names of all those
persons against whom deportation
notices have been issued have been
deleted from the voters’ list ? This
is a positive and pointed question
that I am putting to the Home
Minister. Right  from 19571, have
vou deleted the names of those
persons against whom yaou have
issued notices of deportion or whether
their names still exist on the voters
list ? This is my grave allegation
with the sense of responsibility on
the Government of India that the
names of a large number of persons
whom vou always say you have
deported are still on the voters
list. Why have you not corrected
those voters” lists ? The Govern-
ment of India assured us about
sealing  of borders. Nothing has

happened. There have  been ex-
plosions. In my city of Gauhati
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there have been explosions in which
17 innocent people have been
killed. Some persons have been
arrested. I would litke to  know
whether it is true that one of them
came from a neighbouring State
and belongs to a Left Party. T do
not want t0 name him. I do not
want to generate heat. It s said
by the Assam Administration, that
some kingpins have been arrested.
We would like to know who are
these kingpins, whatever their
political  affiliations may be. To
whom do they belong and what are
their political  affiliations ?

So far as eviction is concerned,
the difficulty is that whenever the
foreigners have teen sought to be
evicted, there is a hue and cry
that the Indian nationals are being
evicted and always the evictions
are stayed. They say that in these
evictions not only linguistic min-
orities, religious minorities but the
peonle of the majoritv community
have also heen evicted. We have
not protested.  Assamese people
came to me and told me that they
had heen given the orders of evic-
tion. They came to me for help.
I said If vou have occupied
Government land illegally, we are
not going to stav it because
the moment, we stay it , it wil
come in the way of a solution to
the foreigners’ problem. After  all,
one of the basic and fundamental
nrohlem in Assam is that the land
reserved for the tribal people has
heen occunied by neople who have
come from across the border and if
they songht to be evicted in order,
to give theland to the tribal peonle,
whv should this eviction he staved?
T do not want to accept the allega-
tion that the Assamese officers are
pro-Muslims, In fact, T am sure,
that the Home Minister at this

- tag ewill nota ccent it. Therefore,
why do vou suddenly make a ad
hoc order of stonping evictions?
If there are individual cases brought
to your notice that a person who
is an Indian citizen has been evic-
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ted, undoubtedly protect him and
take  action against the officer.
But the moment you pass a general
order to stopping these evictions,
you Stop this process, And let
me poit out that if such type of
orders would not have been passed
right from the Independence, the

problem  probably would not
have reached the magnitude that
it reached today. Therefore,  so

far as the Assam problem is con~
cerned, I also appealed to the
students and also to the Government
because I feel also that the demo-
cratic process in Assam should come
back as early as possible—that oa
the negotiation table, a solution will
be available. And I am sure that
with the charming approach of the
Home Minister whom we cannot
provoke at any point of time even
if we try to, he will he able to find
a solution. Byt the solution has not
been possible  hecause, as somebody
has said, not only the students have
taken a firm stand but the Govern-
ment of India also has not taken
up a verv clear stand on the con-
stitutional and legal and political
question.

Now, Sir, coming to some of
the problems, T will just be making
a passing reference because my
friend, Mr. Sharma is speaking,
and vou are verv kind enourh
to give same time to me out of turn.
The first point is that so far as oil
rovaltv is concerned, the Government
of India, reallv speaking , has
cheated the peonle of Assam. I
will say how. Under the Act, oil
rovaltv once made wil: not be
revised for four vears. What the
Government of India did was that
thev announced the ail  rovalty.
And after annnnncihng  the oil
rovaltv, they raiced the price of
crude so that the ®henefit of the
rising of the wvrice nf the crude
does not go tn the nennle of Assam,
We are ~seured in this House bv
the Petrolenm  Minister that the
Prime Minister is seized of the
problem and she was thinking of
giving some greater relief to the people



823 Calling Attention re.

[Shri Dinesh Goswami]

of Assam. Why has this not heen
done ? Then there was a demand
for a rail-cum-road bridge con-
necting Jhogi Gopa in lthe Megha-
laya region. And we found a report
in the ‘Assam Tribune’ on
the basis of a statement from the
Governor. And I have checked up
that this statement of the Govenor
was undoubtedly  true, that the
Prime Minlster has cleared  this
pro ject. But in.an answer to
a question, Mr. Mallikarjun said

that this Is subject to the availability’

of the fund: and the denrance by
the Planning Commissinn, Now, this
has acain created ‘2 crisis of confi-
dence in the neanle nf Assam he=
cauwse when the ‘renort “goes out
that the Governor has” said that
the Prime Minister has cleared

a project, the people Teel that the
project has heen clrared. But i
the next moment the Denutvy Minis-
ter comes and sdvs that it is subject’
to the availabilitv of finds and
eclarance hv the IPlanning Commi-
ssion. Naturally the peonle of Assam
feel that the Government’s words
cannnt  he veven trusted. Even a
denutation ic comirg fram that

region. I will recuest the Home
Minister to clarify the position and
also to accent it. Now, what have
you done about the Brahmaputra
Flood Control Commission ? I do
not want to oo into the details.
Aseam is undar the grip of deep
floods, and rn a warfooting the

Bmhmanutra flond problem should
be tackled.

Sir, the last question is regard-
ing a very great irregularity that
came to our notice ahout the Indian
Oil Corporation in the purchase of
acars, After all, whenever we have
referred to it and in snite of my best
efforts to get it under a Calling
Attention or otherwise, we could
not succeed. Sir, what we found
is that the Indian Oil Corporation
purchased some agars from some
unauthorised persons without paying
the required taxes. And the answer
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given by the Minister of Petroleum
and Chemicals and Fertilizers,
in reply to a question put by Mr.
Robin Kakati, is that the Indian
Oil Corporation has not purchased

any agarr wood oil but they have
recently purch ased agar/ wood
from two parties. The concerned

State Goavernment authorities, somet
of whom who came to the refinery -
also pointed out to- the- IOC tha
certain rovalty and sales-tax charges
were nayable on this item. As soon
as this was done, all necessarv dues
amounting to Rs. 12,200 were paid
to the State Government. So, -1
would like the Hnome Minister to
make an indevendent enqmrv
into  this because’ though it was
from the Assam forest, Assam  Gov-
ernment does mot permit now this
type of sale. And this was shown
to “have heen purchased on an-
Arunachal Government transit per-
mit. And it ! was reported in an
imhartant  newspaner. I would also
like the Home Ministér to take
note of the fact that the officials
of the TOC itselfl taok strang ob-
jections to the nrocedural aspect
because T have with me a certified
copv of the letter of the Senijor
Finance -Manager of the Indian
Oil Corporation, who said that the
pavment mav he made tothe party
after the reduction of the Assam
Sales Tax and only after receipt

of the clearance from the Depart-
ment of Economic Offences of
the Government of Assam, func-
tioning under an I.G. Also it is
seen that but for the fact that the
Assam officers came tothe refinery,
this should have gone unnoticend
and also this is my information
that the case was filed Offience Ny
6/25, but it has bheen dropped.
would like the Home Minister to
make a very independent inquiry
into the whole thine. Therefore,
Sir, T would submit that sa, far as
this Statutory  Resolution of Mr
Lagkar is concerned, it is totally
uncalled for because it has un-

leased a reign of repression on the
Assam  employees and it is better
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that the Government do away with
it and the Government does not
follow this type of polic I do
hope that the hon. Home Minister
will try to sort out the problems
of the Assam issue. But it is possible
only if we approach the whole
problem not only from the point
of view of humanitarian  consi-
derations but also keeping in view
the legal and constitutional pers-
pective properly.

*SHRI ROBIN KAKATT (Assam):
Mr. Vice-Chairman, Sir, the Hon’ble
Home Minister has come forward
with a proposal to extend the Pre-
resident’s Rule in Assam. Most
probably, in the other state of
India, Presdident’s rule for such
a long period was in practice after
independence. T want a categori-
cal reply from the Home Minister that
at what poinrt of time the President’s
rule in Assam will come tn  an end
and what effective stens are heing
taken bv the Home Ministry toO
improve the situation in Assam.

There have been discussions

on manv occasions in both the Houses
regardine the problems in Assam.
Manv munds of discussions took
place hetween the Government and
the movement leaders of Assam;
but thev have not been able to find
out a salution but instead the problem
has been becoming more comvlicated
now. According to the movement
leaders the Government is not keen
to solve the problems of Assam.
The Gnvare ment is trving to suppress
tne raovement by means of repression
and other onpressive methods. Mean-
while, enough muschief has been
done bv New Delhi, (LR P. forces
unleashed an atmosphere of terror
in Assam, hy committing Jarge scale
brutalities including erimes of worst
type against women folk. Althonch
the  discussion is continuing
for a long time, it seems that the
Government is not at all sincere
at their efforts. Thev ate trving to

*English translation of original

" speech delivered in Assamese.
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hoodwink the people just like a
cunning fisherman, who  plays
tricks with the fishing hook, some-
times tightening the rope and some-
times loosening the rope to weaken
the fish concerned and in the long
run the poor fish is caught. The
Central Government also is playing
the same trick with the movement
leaders of Assam. The Central
Government is adopting dilly-
dallying metheds.  The Govern-
ment is perhaps thinking that the
movement will fizzle out autn-
matically. But this is a wrong idea
on the ,part of the Government,
The Covernmert is thin king to
decide unilaterally and they want
to impose their decision on the
people of Assam. Therefore, [
want to know from the Horme Mi
nister that what positive steps ar
being taken to solve the vexed
problem of Assam.

Although  the President’s rule
is in vogue in Assam, but in reality
who is conducting the state of affairs
in Assam ? Whether the Assam
administration is under the control
of the Home Ministry or it is under
the control of the advisers to the
Governor or it is being controlled
by some unseen power ?  For
example, the heads of the admi-

nistration as well as the advisers
to the Governor are not Assamese
people.

There are large number of en-

croachments on Government Re-
serve Forests.  Railway land and
other Government land.

In some places these encroachers, be-
coming very oppressive and it
hecomes law and order proboems
to the District and the State Go-
vernment. Some of them are en-
gaging in anti-sheial  activities
as stated by N.F. General Under
such circumstances in such places
the eneroachers. The Government
passed orders for eviciion against
those illegal encroachme nt of these
places only. state Government
decided to evict. After a few davs,
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the eviction started, that cviction
order was stave- by the Ceatral Gov-
erament . An influencial M.P. from
annther State made contact with
the Prime Minister a1l the- Home
Minister and he aoprised of the
Prime Minister that the religious and
ling:tistic minorities  were harassed
asg a result of the eviction order and
he got the eviction order staved.
It was alsn alleged that Indian
"citizens wera  harassed hy evicting
them. On the other hand. eviction
is being done against the Assamese
encroachers. In Maligann and
Pandu some TJhopries have been
demnlished. But hundreds of
Assamese peanle we-e evicted and
their pacca houses were demnlzhed.
There was a news item o1 the goth
July , acain that an MP. met the
Home Minister and the eviction
order in the Forests Reserve was
stopped becrise  the said M.P.
told the Home Minister as it is
alleged that the linguistic and reti-
ginus minarity are being harassed
their houses, ware burat. In this
connection a news wis culculated
in the “Patriot” on the 7th Julv—
“Assam officials doubt leqality—Con-
troversy to stay eviction.” Tt is
allegzed that there is a controversy
in between the Central and State
Governments.

These phrases are heing used—
such as —linguistic minority, reli-
gious minority, Indian citizen and
so on, are being harassed just to
mislead the Indian leaders—Central
Government and People of India.
It is an established fact that during

the last 35 years the Assam Government
had to ston eviction at least for
g0 times, Tt hanpened so—simnly
because of the fart that there is a
very strong lobby which can influence
the decision of the Central Govern-
ment. Under the influence of that
powerful lohby the Assam Govern-
ment had to stap eviction against
thase illegal occupants and their pro-
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gramme of detection, deletion and
and deportation of foreign nationals
could not be materialised. These
phrases of linguistic minority. reli-
jous monority are playing a havoc
with the people of Assam.  Whenever
these ““Slogans’’ are raised the Central
leaders and Government become ner-
vous. It is like a magic ward in the
hands of the encroachers specially
railway land encroachers and .as well
as to the foreign nationals in Assam.

Therefore, I want to sav that
the Central Government is  very
much responsible for the foreigners
problem in "Assam, since no firm pri-
ncinle was formulated by the Crtral
Government. Eventodaythe Forest
Reserve land, the Railway laud are
being encroached in a svstematic
manner as at result of such a wrong
policy of the Central Government.
Even now [hopries are being erected
bv Bang'adeshies whenever
they found a convevsent
place The Government is not taking
any action against such  offenders
although the State of Assam is under
the President’s rule. When some
action is initiated, they are stopped
under the lame excuse of harassment of
linguistic minority, religious minority,
Indian citizen and so en.

Today, in Assam the bonafide
Assamese are being treated as foreig-
ners. The Government have enough
forces to maintain law and order
in the country. Thev have got
at least 15 thousand C.R.P. per-
sonnel at their disposal in Assam.
There were 158 bomb explosions cases
in Assam. So many murders took
place in Assam. In spite of these
police and intelligence sources, the
Government failed to arrest the
real criminals. May I know why?
Of course some persons have been
arrested. T we look at these avrested
persons. we find that majority of them
are non-Assamese . On the other
hand some innocent Assamese youths
have been arrested unnecessarilv and
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even bail is not granted to them.
But the non-Assamese persons are
granted bail. I know a certain
persons , who is non-Assamese and
who was arrested 5 times hut every
time he was released on bail. Some
tender Assamese youth are arrested
without any definite charge and
they are harassed and inhumanly
tortesred by the police.

I want to know from the Hon’ble
Home Minister whether Assam is
an integral part of India? Whether
Assamese people are Indian citizens
or not? Much atrocities are being
commit’ ed over the Assamese peo-
ple by C.R.P. personnels—as if
Assam is under colonial rule. Dish-
pur, the capital of Assam is just like
a fort. Barbed wire fencings are all
around. No common men can go
there. There are so manv police,
C.R.P. and Military guards at diff-
erent points. One has to ohtain a
pass to eanter that areas. There is
tntal brain-wash of the C.R.P. perso-
annel posted there. A dangerous idea
has been injected in them that Ass-
ames penple are secessionist, thev are
rebel, they are anti-Indians, there
fore, they are to be terrorised and
reorsssed. A C.R.P. officer stated—
Do you know-why we haye baen posted
in Assam? Because they are to be
terrorised and renrecssed. To break
down their morals and their anti-
Indian movement this is also mentality
of some of higher rank. As I.P.S.
officers posted in Assam. There
officer dn not even trust their labour
Assamese officers. Even common
Assamese npeople move days fears to
move freelv. No body knows when
suddenly C.R.P. will appear and lead
them. Even at home students and
vouths are not safe. * Any time they
may be draged out of their home,
taken to police thana aud beaten.
What is happening in Assam today,
some of them are worse than Jalian-
walabagh. - .

Even todav people from Bangla-
desh arve pouring into Assam. The
Government has utterly failed to
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stop infiltration. Therefore, I urge
the Government to take some effective
step to stop infiltration.  There is
a real need for all ardent lovers of
democracy to cry a halt to all
these mischievous designs of the Gov-
ernment of India. Assam no doubt,
would fight the evils to the last.
But certainly the rest of India can-
not afford to remain silent onlookers
of this deliberate conspiracy against
democracy and peace loving penple
of Assam whe are fighting for a right
cause.

I had many more points to refer,
but another member from our party
is participating in the de-bate. So,
with thew wwards T eonclude my
speech.

oft  mwg Wgd: (IWT 93)
WS AT 98 qgg, § 5w 4T &
A3fe® § o ag #rar S=a 2 fR
7z AT H ATHFRT AT q9AT, OF
FAT AR ABAT AT X 1 TR
g AT W FEA & AgArfaw
Sarfs  guTy  FEEIIE A FRr
9 TEY g AR AT Agd Al 2,
wFl faegar a1e foar & f5 aod

wgfat, fades & araer & gar

TOFT-T—FT  HfeqqT FIAT Hrfgn
faad =2 ¥ mfe = a8 e,
SATIAL,  AT-SRTEI, @I TRwTY O
g1 T F T WX A{IT F T ATAY
WEdl FEAT AT FAAA FT AR
A1 Fgfaaa & arT foeit e a8 )
AH I G0 K AEAN 7 5w
FT AT 3T AT F gF F fgamr A
w § T FF f, omww A/,
T F, fggeaw ar gwEa, foeg-
A #1 S, fgrgeam @ mefo
W qeF A faft &1 awes w9
N Ffww A, T awg o, Tt
Y F AT AEF F1 AgEH o,
TEHT ¥ wRT qeF der q, F9
T F a7 wgEw @, fawrw

-
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HoTE, ATUTS &Y, agl ¥ WEEU &,
SAH AIGT F, FEAl B, GEH &
T W, few ¥ O H, qeumAr
b H, WIS, 39 49 # ww
foeaT, ST =i wTa AT, ArefEARt
B, O &sE, ArEAT 3T gfAEwa
¥ W% T gU, ST FAEw N,
% aifenr g™ ¥ e gw fear
T WX A OAR IAF TS w0T
T 4, A AT AN-g9Er 4,
gadr foefrar @a) & w3, asfaal
FY FATEEE g3, AN B Ve FoAq
o fmar @, 8= fFew & AT oow
sTEX FT @ fEar w@r,  Jag feem
WY | WS A8 SAEr a1 ¥ W &
w7 R & 5 wew g e,
QT gET AR A WK TS
F7 o FE gG-EX W gATAT ALY,
FIIAAT—— AT fgegear &7 A9w Faar
FET T AT w

arﬁmagfa?rw FAT a'rgqi

o= ar<y g ¥ Ay wrEr W AT
fe dfeaw <@ W IF, AT 34T FET
- e W@ A e il J
dy fer ar 1w fegwl AW
& o9 T ¥ o 9 &, ar e aar
| g AN Al FT | qg AW fggEm
¥ a%TaT g1 9Fd § | #47 Ag AW
#m @ wifaw § 5 SNFr gSwd &y
AT W TN A FE TG AqT
fm wme 1 7 AT HAST
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ot Aredt Wiga fr? (wew sRwr):
IJuEsTeR "G, § B gEl ad*
¥ 39 GHET 9T qAT THT 1T @
g7 AfFT ©F TEACF AT F a0
o w3 au A v § w5 SR
qr wEt g, AfeT Tvw qga A gy
g T Al 3T T FT ITET F A
9T A0 gFAT | F SET AgF ] W@
g A0 wam & Ag agl srar 5w
qITF q8F F Y AT w7 47 fFHmer
g ar for war 9 § f5 o
¥ 9@ #egeel B qH! €, A
i qew & fFEw A gamT @
ik feasr 7 %, 98 Afasr #@ov
g1y § AT g a1 AT 34T TG ITHT
qTAY | A8 a1 a7 g Iwr g ¥
F7g FY G AAT TE AL F qOHA
¥ f& wgQ FWE FW TS0 L, BT
daeT T A & AT faunr ag @
gt 2| #z@afie ¥ w3 @
g fF qatasr § 5z 4@ § Sar wglag
F I G TG wWAT i § Ay
. g7 wgar g fF WS amwa ag & .
@ AW A FET §F | fEEENN
L. FI R A I, g A1, sraTar
. & warar og @ g frew & ¥o vl
T G ab  qar @aT fF g8 gar 8
fx  zear & | aefeeRdr @ W
R FT FF qTomeT #7134 99 & Y,
- zzx 7 faafear ST & A A
|G #0 A w5 i R gt
¥ rr IE A T 9 v W, T
7T 1 B AN @ § A ww g
f ag Nt foamar  fggeam &1 qFar
FT gUAT I@T 41, fama g &
qry AT F SIST 9T a4 T GET
g AW 21 ¥ T T
& fomrdr #1% a1 &S T8 § | SHET
o & o e g fF oo w1 R
F9TAT 1T | HiATAT AEY § AT
FLAOT E | AT [T qEf & oweqra
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[ =reslt qigw faw]
gaw F N agr fear mar ) dee
Tt ¥ W@ A AT & oagrst W
A5t faar war 1 FE W aTEAET wigdy
I AW AT FTHA AFT IART ag@H
FT grar § 1+ & ¥ ;X 10-15
wrefael 0 F FL 9IS a1 Feariagt
N AT AFL IAFT T3@T FL qFAT
g SUT Ry M fage 1 ;e
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INFI S%@A FT @7 § | d_l &
WH AT ARAT O AL F GFHAT
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Sgl A% WIAF 98 7 A9 8,
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uF Gowr o) aF A X g & fw
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DA T | W FEH FT AFAH
7% WRgE s @ fF ey &
AFES W 9§ TET 2 9% §, WX
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F g, AL AMH T A g
negE F@ @ f& afreeg &
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® O TW IR N @Sl
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fF fegea & wraet TETRD § AR
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# #3d WA § gEIE I FE @
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g W WO AT TET 98 @
T Oy i EAEE AW | T Ay
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FET F1 ATCHAT FT ATHAT TF F F7
ST T § Y 9 Sit ’faEe g e ge &
TG AT WRIT AT S9A GUTEA-feaan
FIX  FAT ATET & aqw WIAEl
% g, we-faeer A& 98
I q W TG T AT AT [
agt ¥ q_E A FT A qg AEE "W
@y w1 W fao fr aghom
¥ uoumg 1 TWR gIR oM,
fodt ® @ro der 9@ g@fag
9ge UIY I 9T% FT 3 & T &
wmawy ¥y fraw § o) oy
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STRM 98 39 AT 9 TTFT QI
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g1 =9 W @ AR wfagE #
qCT AT E | WT W GgES D
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qar wfqaw qwr T 1 AfEA A
g% W gfgwe &, S9F  ARY
fafges <t fageg & SEF W
s fafge #A7 & ¥ Taq fag-
@ & A a1 arrfesar 37 v @y

_ Wg g F ey FIAT AR § |

a0 W ag g 5 & o =rgan
g o g § A & O ;T
F TS, AR qET ¥ T J I B
wraw FE gaar arfgg 1 & A wg-
fog Ry 39 & T8 I F

- fare g Trszafa 93T I 70 T0@w

& araw f5 fag <o w1 o=@ AW
g7 & | segfeag F fag § g g
AT ATT Grar g av
gata A ¥ aafa gad g
¥ 3z 3@ 7 I5F
G FC AU RQE @ ITH FIAT AT
arfay | Ry S war &, 9E
% 5 w3 aF 73 AWAr ag A G
1A FIE AIGAC A AGE AT GFA,
TAF AT T FITRT GRS FAL A1(EC
fo am gt wasrar gy, faaw
AR 9 413 §F Ay #, A &
TETC I AL GRIT | AE 7ALTTr A
A 7 RN A ag W wEr g F
A FE FAAT §3 T ATOEHAT
FAT Y AT AT FL IF AT FAF A
qAq T g7 T3 6 TEA AT AL |
gz foegT g6 & 1 FOF 9TAN
g fawew § 1 FATIE, OF
AEN, T AP F wEC q5 AT
wgar FT 3 f& #F Amfew
atm faamr & #kk %8 faar 9y f5
SgF AT g 9x w5 fAaen g
g1 Fsgxrwradl g6 w3¢
f5 faafmdt #1 9gt ¥ aredx swm
&, @, AfFT Jram 7 99F fag
Far A T fEar & S 93 9T
Tgs  GT 7 g &arT § I g
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@, meAaIw A A A F ) omw
FE AALNEHT g ¥ QAT g0
fegeam & st v amd 1 & wEn
frg  da g 1 fr fogeam A
qHIT, 98 Ta3 919 3 fF mfwearms
AR fErged™ &1 OF  FTHSA &1
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] FEATATT ARG @ 99w fag
7g St AT g ¥ wEd fears § o
affr o %37 f5 gz o ) @
g afFT =@ s gara” € SEwr
3l g iy & gafeg & amd
qgar g 5 wd faar fages g
FUT | (sn@gt®) .. wmE
AW X I§9 T 1 qiFr 7 faar
FTAAT AT S|

ACTITFEAT FT AT FAT I
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T FAX N Ar AL 7 wefzaed,
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FFET A AMTEY HOT 4T & 1 TER
qg A F FI97 [0z § FF agroax
TR WA AET &7 F9T 10-15
QT g S ar & sroat gvd & A
FZ gwaT § fF a3 ax faowarar
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g ug gaad 5 ST &
afyFe 7 & A IF I AT
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g9z SR UF | AR zAfAg
F ooy %% @ g T5 o 59 9%
feamm @mw fwar § s A0 AT

& fe A% 35 wrAR 79T grfns

Far & | AAifw 39 AN § fgrgeam
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et & T s faeg o AT A SEET
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FET AT § f agT Ag &
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aey  ¥g fewm z@ 9T A1
gq¥ ¥ am o< ar & #Amar & 96,
Fo g s a1 fggEam W 9w W
Fey & Wy w1, ferened & A Afew
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T ara gec wfge At wgt gl
qifrcierar 59 3w ¥, wer fegem
F7 92 A9 AT G 99 § g Hgar
3 WA T WAL AT T G
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Jrr T X TR A O {6, g
Ao @1 @ 2y few ar e gw
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I FIHT FO R W § I AT T
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F A o< WA 97 s fear g
IEHT T AT

g S fag o qEadt 4 AW
geT AT AE FamE
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§ WF ag W R @A g a1 Tg
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AR @IS QT W oar fger
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AT SUGSTEREr Y, T g7 AN
faarcax wE f fued og v a%
S owEm § ueeafa A A frar
T AT AL TER FY T80 & % 93
AR HT mafg H Fgr N AQ
HIX I F qg-q19 7@ o 0F =T
g fF aga a1 S agr ox Awfat
§ g Jwfar g, sl
Awfaat § 9% Sy gdwa gladw
¥eqa waz agr feur Wmw o

7 At 1 fagsw ¥ fag
ger gur g A fadw w@r g,
g No F& A & | T
Ffaig § forg =77 a7 o1 1 01 gEAT
g, IHFT WA W F@T

[sTaamua (o= oA wiga fwarw)
disieia gg] 1

§ qg TSt & qoar =gar §
i foow o8 Agw &, ST A 98
TN & gug famn, 9 A 5w
gaear & fagw & foao war fwar ?
A A9 § I g IR o qwR AW
W & & 9T SEREl WoInd #1
@R A8 7§ FE ¥ IR
q¢ TATE TE AR SR T BT TG
fraT, gTSR ®E wT F ager 98 fed
FT I TE | HIGFHT 94T 97 5 agr a%
goqHa &, SfFT UMM g § AT
T g I FEA W@AT {3 |
g WEH F AR T Feg A A
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[=7t afeadt TAM)

¥ Fgt X Ugufy wew &, A
FE U G wOT A A w5
ST ATTET qIACT §, AT g9 T T
queqr Agt @ grow gs o€, faR
anfs i €7 @Ry @FR
frar g f5 faRey amifer g9 2o &
0T R E, A @R D A WA AT
ag STEaTaA §ad & a4 v feafw #
efF mw fRey amfest & amraa
FRE A § ? AT Ag HIMITHAT
%2 99q & fF o faeer  amifos
qGA  F AL TAIS FTH TG AT W
£ O e B oo s sEr
afg & faxeft amfor s @ E

e LT Coale T L.
< . LTl - b

Ty qSY Suefsd a3 i § o
48 AT ¥ A, ITHT 79 FT
fer T g 1 w9 YT EErEEaAr
¥ FFT W AF AT AT & TF ®A
¥ F7IL I AT S qEW § AR AT F
Ry §, Afrg § 7R faqTw &, 78 o2
W AT E, SR gRAT F oqgeqm
T FTEN | R TE IR AT
& fadsy amfer gads 5F 71 @
g1 fa i Fwaw 7 oW
# gg fram §——fafeaafr & ¥
FAT & | A F qgT FE AC
A TEF FER T 9 AT F F
ANIGE a1 FLIT TNFTCFETE,
AR A1 9gT & ATE-AR HAQTT HIT
fAe § Sy & agr Fr AWIReRar
FE FW & | TG TT F HIgR
# FC-fot BT FT IIAT AT F A
AT AT S5F qa gAY faa @i
face & 7o forg@ar @ wgr F i
R STAT, AL GTH 390 A fafzam-
fg g J|r TRAT & A EWR
ag «r Fgfe guv fofegs wze ¥
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TS FIT J4ATT | AT A AT
Ak Aex faez § am faagar a,
97 aq #1 fafegafmg &=FT Y |
T AT T q1 owRAr AT AT & |
Iy et ® agr fadsi Arried ww
g 78 w@WR A W ewE frar
g1 T W AFT AGA FTIAAAT
gEfea gar & | HATEIET 99 @
a1 uF fawr mREET
T Ry AR ot gfiwa § gaqr
& wrasae fadw shmara @,
1 faaw  afkfeafaar 7 &, =~
qT TG IAAT | ATRYaq Frw A F
fag & ? farel amfest 1 wrgsar-
% frar g, wtg fad@r IS
gl aEY frw Agray & I w7

“feeftz fear wra, fedwrew fear
Fig 1 zEF fgg wEewT
F@ w1 oz g g oW

faagy amfvadl F FRIITHIT &7
1§ gedT zoewer 21 WX faw
IGTFFTRIIITITF JIT | ITHT
arg ganarfs MedwEarI@ |
gAr faT AF-79 T W@ FT AW
IEI( E——TAI AF &l & qa &
gat, fesqmem o, AT wX SRA
F FRal, 39% Jrz IT 7T UF fLar
TG[~—TAIT TH JTE T qAT ‘47 &
FE T AT G E 1 TS AT § A
IFET  QHY T AE T8, 39 fHe
qadsEI @ § | SYqATErd wENeA,
& =g F weww § g AAT F AN
gt wrgar § fr qads wa Araw
as Mfaa a8t &, fage ¥ sfegr faer
&, geer oA fadr §, afvadr darer §
Wt gr @ &1 & awr ¥ A3
FeMT & g8 XU 991 FL | HWT
q QT Era 92A ewT F AGIATY

¥ war a1, AR ag W B0 o, fF

4
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FiveT 3w & 12 qr@ fagrd EAHT
FL A TN 7 GIWA § ForT &7 JFAT
o TFIT TG FL WL AT FE
Fal T ? TSt g qAOAT AW H G & |
gty Sy w0 o 5 g oA
FTF AT T A7, AfH7 78 ARIL
T8t T, 7T " FlEgR, FAT T,
qferat #re gfemsdt SO § 7T qEHE
FRM AarsFTag WE ! @K
TqET  ATARTC FY, GHTFL A AT
M §T F H=T USY AT F 7RI
TFATT KT T wEr fR g, qE9S
fagre H&r Wrg 1 FArd &gl
TTRAT g R THG T g 1 WM-
FTE F0 2 ? AT HG ¥ T AT (GEA-
forg TR 3 T4 fpur g 7 W
yg ORI F( AR & R ST mEe
@ AW, FHTU _WETST AL F,
@, fed & fag a=r =& €0 g9
% F 1 yeI @ W OUF AT
g, ofeaw & gw1 FAFE 1 (71
F A F AR G ey F W g
'78 a% 3 g fhdewa g #
g | 78 ¥ SHdT AAHT A IF F
fydrgafg gz fur 0 WIS W
FIOOT H 7gS F O O § o W
fodsm g1 #T 93 § 1

ot wewror T (gfed )
fa FerANTFTAT T Few TIA AAT
37 o &1 W fedrawfog af &
LS T

ofl wfeadl garx ;g W S
g FI GITTI | FETHT GTHEUTE
g3 fedaafar #a7 § 5 T §

Iy FoWigd FIF T IUTY FIE

T w17 qeF12 w3 ¢ f faderr amrfes
g, AWM A gREAT §, AN

[RAJYA SABHA]
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FLAT &, HAZ < AT F g A,
g3y FT fRuT

AEXHT HIZT A &, TEET H F7¥
g, wwm fosgaw § ITET awr
BT & 25—-5 FI —

“The Union Minister of State
for Home Affairs, Mr. Laskar told
reporters at Gauhati last week that
detection of post 197! migrants was
going on in [ull swing, without any
let up. Similar information has
been dished out by the Dispur thro=
ugh a number of press reports ear-
lier. But from these statement the
actual situation seems to have re-
mained unclear.”

# qTHT qAFRA ¥ FAAV g § R
T IAFT AFA BTG I fFad| gegar
g ? frax @ w1 g feese
frut & o fa2elr & o% g 1 fedee
feur & 57 71 fewarzw frar & ar
fedid fRur & 7 T gowT ¥ ImT
FEC GEAT BT g3 € | IGH o d—
™' “The highest number of thirty=
eight suspected foreigners has been
detected in Lakhimpur district so
far and from other districts namely,
Kamrup, Nowgong and Darrang
five to ten persons have been detec-
ted. Those cases have been sent

to the district and sub-divisional
screening committees.”

& IR WET § EEFT T
f 97 7 @IHT $iF & 4T AT T FgAT
ag diw § ? AwaT W oagr fada
&7 wan fqashi & & 9 ot frwras
F1, fedaz e FT N4 g w@rg ?
wUT AN gF W7 g a1 9% & faq ag
FTFLWE P AT% a1 T&T T &
AW § AW F F% % qgT a@T
FIAWAGE 1 TgT e ogaey @Y
g\ Fgl g9 e ¥ fagHl &1 og@AA

| fETaTTEr 3 agiWEE MR

[
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[ Afsad; mam]
AW &\ AR FHAMAT 4189
gaTaTd #1 0h faw w@gt gw fEar
R #Y Ty N agi 2@ 1 foee
IR ARTATEAIGT | TG | AT7F-
T gAran | 3 MfAai F@rg W@
HIT AW A1 AT TET | G FRT AR
Ty f S sigt e 4 3® & AR A
A AT A AT | A ATER &
39 HT AT TAT &) I 9_T FAGT 4T |
Tar § T, vw AfgAr Swaw w7,
I T G F Ay oG faur woy
R q@F T 777 B gw gRr fag
WIS @) SFFEAT g1 L qFd, @rsﬁ.
AT e T eEEdr Ag ® AR
Al T B TE G & AT T AT
g mw q‘f‘garrﬁw%r(qu
gler) %a‘rzzﬂrmm’rm ffq 7gt
F AT § | 9B OF ATFTT FT T/
TH a’atgr%ﬁ-{wqﬁrwqw
FiqioeT 99 <@T § fF I AR
AIAA  FL qAAT FR W )
&/ TIRTEY ML T FAEIT FESTHIA ATHIR
H UH I w1 AR FOAWMIT H
| FeERANT gL F AM@AT
A fF wR @ gm F g e
q1 3N FRITYIET FF 99 fa€EE gU
2 g ITH T I 2 T ATF I
Arsferri Agi T aaT | WA TH
7% faqm DT ofREl #1ooFEw
H oA mmug @ 21 I A
ART &1 19 § Avaw1e ey W@ § AR
A gF1¢ B g8 faces fasmr 9ig fe
FZT F AW T AE E,  IE TAER
i GT F OFTTAT B AT AT AT
FZA | AT AT ACHTT T AR
f& ag Iifoal F1 aFT /€0 qF AR
TN QAT AGF 2 AY gEd 4 g
Y FAIAT A Y fAFET N AFAE )

TATE AL, RIS IgT STATRIM F
arfa AT @ 1 wFIRH A

[0 AUG. 1982]
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WiE e AR aidgsiag
I & wraw feem Fear § 29
T oF g —

“‘Bangladesht in Assam Assembly
Secretarial.  'Two Bangladeshis are
understood to have been appointed
in the Secretariat of the Assam
Assembly recently and many more
suspected to have entered already.
According to a report received here,
the appointment of those persons
were opposed by two officers of the
Secretariat on the gound of those
persons being of doubt{ul citizenship.
To utter surprise of those officers,
the two persons are now serving in
the Secretariat under their nodse.”

WMFT FE FiEfAW TR TF AZ)
¥ g ¥ ST At
gf @ FaR H 39 F A wWE-

FO F 1 W AR W FE gEarg
oI 2, 9% A ar agi useufq

wEA & A g wEy S awi 92 £
§ TOFT FAFITF @ F AR FTA
FHAT FFATE 7 WX FAATIM Y
T AT FFR A TG AT AFfE §
g5 Q& A AW F4AT gMT | gE
oy & fF »ra g 5357 | G
.17 IR AT AT | AT AT AT
A & A F A9 T F AT F N
FfFa S agi FT AT HEAT § TEHF
UFATad TG fRur AT wWrE 1 FEr
F1 VRl g f& @ eEifas weeT
2 fre sgige ¥R G FT TdaT
g g AT HIME SE9H 2, -
ATAF NaTerA § A Ig e TGAH
gL WA AtEH & g fRam
Taaar & & fom g=a1 7 ag W agi
o w® g erf'«'ag A @ @ 98 q9T
& 3w ¥ el w7 T femr svaar
v @am ¥ Ifgw i FT T A=
F R E HIW F fag v % famrw
W QY W § | @i OF A
T HIX ARTRTATA SZ I ATAT @ )

372
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_I9F fag 37 A Ardware A faien
aff Feft azft | 9wy I
N IATIF A AT G2 A AR
qEy &1 ma g W FEdT I
@ g 9% fag Faryarqz AN
St & faFeT w0l 5 F 38 9@
ANTGIF F 1 WA AF  AQIG
HFAT A @ FIEATTMATL 98 T 73
FA A I fasgeac g A AT o
B\ WA w4 S AT aF gy
HW BT &N wga 7 fAar 1 w4
TEA F AG B w-EN gAR
AT A FfT Y, Sy ;41T w7 rzafy
Ig FITNTFW TXT 1 TLITH
SIRT T A& @A N 33
T F T A7 F R AR FT G5
Y A AT T AT AW 37 AFAY
¥ 9BY 9 AT § AEIT F3A F F F40
Fiafa g€ T3 &1 9T A 91 ¥
<A F18 faae 93 2 A%y 1 Qv 0y
FARETF AM AT AT T FL ) Hqg
ITHFAANTF A FATRE &
G HAY W ¥ fadeA FEwm F oag
Fag fawig 1 AR A AN fanm
A S FITH IA AT AN T FLAT
g 1% gardt gum wat fF gan fAwre
AT [@iET q9 TGIE | I§ & faq
oA frara w7 9 39 @qear &1 fagm
FL | FAT 1983 ¥ g &Y W@ &
TR AIH AT FY AVF 0 98 779
FYAT FGAT & AT T TgT &0 91T
faee &1 8w A FUar  «=rgdr |
ZA AFR F ATAHT 51 F 90 Feom
ST W g e F e w@gi
g feafs fane avfy 2 1 Fa@n
¥ fraga a=m fe fafa w1 =
| 4T, IAFT 8 A §, 5 AWM
T 1 ugAfa & TAT T 9T IAAT
FAEaa A8 & W& W
1971 % % ST AT AW TAAQ
fr fRer &, seT fesiiom a1 o3

[RAJYA SABHA]
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qXew fifag, & award e fede
we feZaz & F =TI H1ET G ¥ |
& gz adf azar 5 Iawr AT ART
IS FL REE, AFIF F I FT AT
1 FUATIN IAF) ENFHIT A F4@T
di g4 4fgdl ¥ qm AR AT T |
G TIHELTT AT WF g AT AT A ORI
fasiasa 13 f273g A§7 § 3487
2y $ALT F« 59 a¥ qeq faqez
FAIEY | ! AL ATER AT Ia FAS
i ag g KUY | zgAT & A
aR W HF FATOAAT WY A, HAA
¥ saqeay Ag F7 @F, zaF 9§
R oft ¥ AT AFA | F4T waY F
HeGH, GIRTT FATNAT HATT ATZA & 1
g5 AR AWM F FET WIEAAN G qE
& 7 qalgq FamifA iy i
feseft aror ATy Tl w1 qATETT AR
R qTET | waq & Amfes w1
ag freara @A A g O gaar A 19
faarar ag wawa WY gaga ¥ 950,
TITF AR TR 1962 HATE-
T F ST 9 a1 MFrEr gfaafad
F4: I 7 AMRAT F € 741 5
Faw g fax @7 220 &, @AME A
Tq fE 3T AT 7 A AT ARAT G
FIL TG F FT¢ THT TIAF < TAHT
TAT FE q1 AT FFHar 91 FFAr §

Fral ga K1 I ATE & | THI-
ndi  qF WAL, IFRT T S
U B A wiw &, #E T IS AL
& E 9 ISTAFE | 80 T, WAT
faega aa w3 A wifyut
g 98 9T¢ 93w, fage & gqar faq-
gfear a6 I 9 7 XA faqrr 1 F47
AFATE Y P IFC WIAM F TET
§ qmfew fragfaar assag, 71
IS Fad BIE AT &1 D TE &,
IAFT T H, A8 7 FIW F faawd
g TEr A WRE WA A
favwa 8, g auqrg, @t quar



375 Calling Attention re.

& A Fi g H 41 awq ad A
& Afpw Tl O wiT ¥ ST
st feseft FargwT & 7 we o
TATT H3H F qTHY £ |

KA, F-Ar I frwrg-
T AT WERfme {ew) agt aw
W& IHF AT HINOT FE
f& sad ot ari-vreve 797 Iuk Fa@v
Tt § fF 30 gITR TR0 Fro wo TIfery-
&L FEaR g frgd fggms & 20
feaeer forew agi ot ey &1 Wl
qF Faq I F ATEHY fRAT W )
18 & 10 G A | H@EAUU
¥ B9 gr & fF ¥ awre Tigdr
& fF mrar difrrezr eEax W A
o TN F A A e A g |
FErAiT ¥ S Ghr 9 FT Q@ &
STET FET & fF 1984 F gH T IS
FAAT AT FT a0 | & FTHTT T SHAT
g g fF wow F7 feafqr fasw
Sl qTAYT & ¥ o Wi AT F3
W®E ag A 20 feakar fre awr &7
I g uF-CF 25 gwic feqveer
AT ERY §,  TEHHT WTE @Y !
Tl IFTT HEW H ZIIER O AT
Al agT AfAE 200 FUETE T AT
AT, W@ A WIW aF IqH
for ¥5 A feut | fte wiEA
frecti & wwr  faawr yeqmr gen
FIfge, oro o AEI ST @IS | THET
FIRW 4 ¢ 5 uw Tox faseh & s
qTHAT ST BT & |

TN TG, GO uF T BRI
FAT AT 28-10~80 &1 S5EF && 1%
¥ mifgy gufr & IR § o Ao
& ¥ A wer¥ § qmar ygal
o oaw &0 sifas qorfer &1 =T FFRT
& TEF AR T YIT XA AGH &Y
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ST HT 99T 97 F F | gt A19-
Sz Hfeww Fizgr Tan, WEw
Fut feafe @ | wreT TR fE gawy
W ¥ QT T A F¢ FAT F WY
T F Hoy  mwErEe FEgar fE
g FT 6 o8 F § 707 4z q@ord
/1 gt qr g17ng 35a § ag e
ghft | AR ag wwrd frdfr & f
SEECIIECC A EC I I Es b e S ]
afeer WA § a8 999 & #al
QR F TR HGR T A
Rt FG TT F 1 THF T A HAT
wglew & & At Sgm 5o
g arr wgr & 5 Ao 3@ F® T
RQE? AT FWATWE A RIF
ST &) NIW F HRT W AN
qge T v & @Er A%
JETT TG ASD( AVG T T HHAT & |
Iy forrar wom faasr aifgg sa@r
T AEHTLRIEN & 7 T AT A0
FET TG QT FFAT § A< O AT
aifas sEfrsfi FraTERdiIE 1 0F
Wi agt 9ga fRat &gz @ E foamd
FIX K FH-FHA §FT T T &
FEI AT & R AT ST @IE 1 W
yg & fv afvateds miz Fwwm F
Frafey FgT @@l §TT | FUT
g A H HTFR T WP g 7
yg ST SAET AGT HET WAL AT
T wifas Amwal 4T =T oar &
qUAYT § AQT FH INAT g qFAT
g

ey & UF TG AT AGH ATEqH
¥ #dr WGy ¥ wEAT WG FF wEw
F EACUT  FAA HEHA &) TGN § |
s Sfwewe £ wwedr fagre
A anm #@ ft & 1 Relr gw
¢ gg qafaor &y WA | AT
¥ qTe T3y, wewrEer & afrge &
HIT FTEY a7 qgF & AW FA 4g BIRA
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FTH T AT TE ARAT I F
an ® oA gE R 1 IW WEAr @
3T FUT § fafrag o ¥y
FFR FT AT AT & 1 70T fFg
¥ wn T fara W@ & gver A
I E @ & 1 G g9 9
arer A & gxfAT SaEr @ Ay
TgF ISET AT @I g | g 4w
18 fedides a5 g & zofag
IqFT G ITAT AL ZI@ra 1 &
geF ¥ fagaT g =gar § 5
AN T F1 F57 feafy & vEwy F@T
IMC | FG FETATA FTAT G @I AT
q o 7 IAEr 9% frar g 9%
A A AT IT 7T 7U¥ @G )
W FLEIR & AT & I W
Fgoaadr #1731 AR wify a7 aral
FeR 1AM AT WITHTIATET FT 5 TATAT
TR ZT T, a5 g1 I /IS
IqF WIT-T'T  AAR0E, sy, 7T
nfnqz d #47 ZI@ E TW G A
HUOFT AT HHET FITT JREAT
g1 g UK WA o @zt 43 gq
§ g TU W MTF [T TR
arar & qfefag g1 & 338 fadaq
wear Tl 5 gaw . qifas gl
qr faiw exw T | AT JZ FeF T Fal
g s =g e 78 8T @ AR FT I
YT AT 30| S a9 & ITFT 937 AL4F
¥ ufas ITART fRAT SO0 g IR
g FIAET FC | ITHT AT, 3T
qadl 1 T4 ®A | g T B
feafy sowx @ 3 wfk a7 za¥
R ZET AL wrrEn IAIM IART AW
gl F01 qatgT w9 I3AC, QH
wraAT s @ AAT & L = &
grg & A1 T |ICT FIAAZ

THE VICE-CHAIRMAN (SHRI
LADLI MOHAN NIGAM): Shri
Dhabe. Not there. Shri Kalyana-
sundaram.

[RAJYA SABHA]
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SHRI M. KALYANASUNDA-
RAM  (Tamil Nadu): Mr. Vice-
Chairman, the Statutory Resolution
moved by the Home Minister, Shri
Venkataraman, for the extension of
the President’s rule for another term
of six months no doubt has become
inevitable and although the ruling
party is responsible for this abnormal
situation. The House has no other
altrenative except to support it. Re-
garding the Budget also, it is necessary
to support it because the Government
in the State must run. But T have to
appeal to Mr. Laskar to withdraw
his Resolution, especially now when
the crucial negotiations are to take
place and confidence-building is
very essential. If I am right the
Home Minister will be having a tri-
partite discussion alongwith the lead-
ers of Assam agitation. For those
leaders, confidence should be created
that the Government is earnest and
serious about the negotiations.
Government cannot conduct
investigations and invite the leaders
on the point of pistol. If this Resolu-
tion is withdrawn, that would gn a
long way to create confidence in the
minds of the agitation leaders that the
negotiations will be conducted with a
view to reaching a settlement.

Sir, the situation in Assam no doubt
has become more complicated and
abnormal. Blames can be apportioned
both wavs. It is no use hlaming the
Opposition or the ruling party. It is
a serious issue. The ruling party no
doubt is essentially responsible for
this complication. Earlier, the Left
parties came together and worked out
a formula and other parties which were
earlier supporting the agitation also
joined with them. Ten parties together
formed a front and wanted to take over
power; they were in a majority. But
with a narrow partisan view the ruling
party called Congress (I) to form the
Ministry. That Ministry fell within
two davs after the first sitting of the
Assembly. Even at that stage, the
ruling party could have corrected the
mistake. They could have called the
front that was readyv to take over power.
They had a formula which was accep=-

-, e
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table to majority of the parties there.
But the ruling party in their wisdom
thought that it was not necessary to
hand over power. They wanted to run
the show themselves ; and they are
facing the situation. It is all right in
Haryana, they can have their own way
but in a State which has been torme-
nted for three or four years contin-
uously with turmoil is this the attitude
the ruling party should take, especially
when they know that there are forces
in this country, there are people who
do not want a settlement there, who
do not want peace in that region? So
the ruling party must share the blame
for this abnormal situation.

Now,howto proceed further ? The
negotiations with the leaders of the
agitation must be conducted without
any loss of time, beczuse thcre is ro
further time for holding the elections.
Elections will have to be completed
before March, 1983. For that, the
process will have to be started now
because elections capnot be held with-
out proper electoral rolls and elec-
toral rolls cannot be prepared unless
the question of foreign naticnals is
settled amicably. So negotiations are
essential and asettlementisalsoessen-
tial. The Government must assure the
House that they will call a mecting as
early as pessible and take steps to
reach an amicable settlement on the
crucialissue of foreign nationals. After-
wards, let us discuss how to deport,
how to settle them , where to settle
them, whether Assam alone should
bear the entire burden. All these are
issues arising out of it. Reach a settle-
ment here and proceed further. If
there is no possibility of a settlement,
there should be some understading at
least. Twillappeal to the leaders of the
agitation also. How longdo you want
to carry on thisagitation ? Ttisneither
geod for Assam nor good for the whole
country. Assam is not separate,itisan
inseparable part of India. Its develop-
ment, its problems are all part of the
problems faced by other States also.
So I wouldappeal tothem. No doubt
they have genuine grievances because

[o AUG. 1982]
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in their own homeland they are likely

to be reduced to a minority. Thatis
their interest. But, at the szme time,
theyshould feel that Indiais their own

country. Theig struggle for betterlife,

theirstruggle for develo pment, more

progressive developmert, is part of
the struggle of tle Irdizn people as
a whole, especially workers and peas—
ants, for a better life zgainst exploita~
tion. All of us toge ther ave e xploited by

the new forces. So,Assam people should
join the mainstream of the struggle

for democracy and socialism in the

country. That is my appeal. If there

is no sestlcment, what is to happen?

Thisisa guestion towhich the Govern-
ment of India should get ready with

an answer. The Goverrment of India

should not be t¢mptcd to rely on
articde 356 (5). They thinkthere is
a way out, \batis , by declarirgemer-
gency. No more emerger.cy JThe Asscm
leaders must realise that if they pro-
long the zgitation end if there 1s 10

settlement, there is a denger to our
Constitution, danger to our dcmocra=
tic institutions as a whole. So, on
behalf of my party 1 want to advise
the Goverr ment of India that a crucial
stage bas beenreachcdalres dy. Nego-
tiations must be copducted sincercly
for evolving an acteptable formula.
If by any misfortune there isnoaccep-
ted formula, \hen , the Goverrment
of India should thcmselves come out
with tteir own formula epenly. Go to
the people. The forces which stz nd for
national integration and secularism
are notsoweak. They willassert. There
are forces who want to disrupt the
unity of the country. There are forces
who want to create chaos not only in
Asszm but also in the entire region.
But how to mobilise the forces which
are for national unity ard for solving
this problem in a constitutional way?
That should be the concern of all
concerned. Particularly the ruling
party should not arrogate to itself all
the capacity to administer a State by
themselves or solve a problem by
themselves. Of course, theyhold mece-
tings. Of course the yhold the meetir gs.
But meetings should not become
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a formality. There are Opposition
parties which want toexploit the situa-
tion. So, on behalf of my party my
sugdestion is, again to repeat, that
sincere negotiations must be conduc-
ted immediately with the leaders,
Earnest efforts must he made toreach
an amicable settlement. If there s no
settlement, an understanding must be
reached. The Government of India
should announce their formula openly
and go to the people and try to im.
plement it, not only announce it but
every step must be takep to imple-
ment that formula, Then, simult.
aneously steps mist be taken to prep-
are for holdingelections before March ,
1983. No other way seems to be possi-
ble. And T warn the Government
again. Donotfull aprey tothe tempia-
tion thatwe have article 356 (5) under
which we can declare an emergency.

SHRI AJIT KUMAR SHARMA
Assam):  Mr. Vice-Chairman, Sir,
today the Home Minister has brought
before ushis motion for extension of the
President’srule for another six months,
the Minister of State for Home Affairs
has brought the Resolution to approve
anotificationdeclaringcertain services
to be essential services within the
State of Assam for the purpases of the
Essential Services Maintenance (Assam)
Act, and the Finance Minister hag
placed before usa deficit Budgetfor the
State of Assam. All these three com-
bined together present beofere us a
picture of (he crisis of a colonial situa-
tion in a part of our country.

This part, now known as Assam
and which formerly included almost
the whole of the present North-Eastern
Region, still remnins a place which is
treated by the Government of India
for all practical purpisesasa colony
Economically and also politically,

The people of Assam have been
wotesting  agrinst the situation at
arious  times, bhut their protest
ave dore in vain. Added to thi,
conemic stituation, a new Aim_
nsion was  added by the large
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scale on rush of people from the
Peighbouring  State which iS now

angladesh and )50 from Nepal.

hese people who came fyom this
Area posed a threat of A DWW ex-
Pansion—an new  expanionist horde,
S9 I would ke owr hop, Home
Minister to indly remember this
basic background of the situation
Which is a combination of colonja-
lism and expansiouism, leading
to a Situation where the people of
Assam nowadays  genuinely feel
that their existence is at stake.
Anybody who may care to visit
that area willrealize this conclu-
sion. They will see that the psy-
chology of the people there is
the “result of a justified grievance
and 2 justified sense of insecurity.

very humbly request our hon.
Home Minister not only to imme-
diately complete negotiations on
this issue with the leaders of the
Assam movement, but also once
agrin to visit Assam and see hoyv
his adminisiration, how the Presi-
dential administration under the
Home Ministry, has been further
alierating the people of the State.
Todayv if vou gn to Assam, you
will find that the presence of th_c
huge number of CRP forces an.d
also mi'i'ary  forces, and their
attitude and furctionb g has led
the people to thipk that they are
under an occupation force. T}}e
people are not secure even in their
residences. Even in Gauhati, the
capital city, where 1 veside  last
time when 1 went there, one night a
young man ran literally mad to
me and told me that the police
had entered his house and arrested
three of his brothers without any
cuase being  shown. And when

1 telephoned to the police officer,
he simply refused to entertain my
complaints. The Deputy  Commi-
ssioner was not available over the
phone and the bovs were kept for

three days in the Thana and then, Vo
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let off without any charge. Now
these things are going on every-
where. The students of Universitics
and Colleges are constantly threa-
tened. T have written to the former
Home Miniter also. And our present
Minister of State for Home Affairs
must b= knowing, even though he
may not say it openly that things
are happening that wav in the
whole State. Now, Sir, I do not
want to dilate on these matters
except to reauest the Home Minister
toinstructhisadministrationin Assam
to change their course and bchave
in a civilized manner . No adminis-
tration can run if they decide to
pursue an anti-people policy, a policy
of revenge. If the Government of
Assam under President’s rule comes
to prove as an out-and-out anti-
Assamese Government, then  you
cannot create confidence among the
people. Look at how the adminis-
tration is running there. You find
that any Assamese officer or any
other officer, whether he comes
from Pumjab or any other part of
the country, if he is suspected to
have any kind of remote
sympathy for the cause of the
movement, then heisimmediately
tramsferred and put in some very
inconsequential position. Now this
is what has been done in the adminis-
tration for the last one and
ahalfyears. Can thisadministration
have any confidence of the people ?
And even if you provide thousands
of crores of money in the budget,
this administration is not going to
utilise that money for the good of
the people. Now the whole adminis-
trative set-up has become not only
corrupt butalso completely revengeful
and ipefficient. They have no in-
terest in administration, no interest
in doing good to the people. We
have been talking about this problem
of foreign nationals for a pretty long
time. For the last g years we have
bezen tulking about this issue in this
House. We have discussed the Presi-
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dential proclamations for five times;
we have passed the Assam Budget for
the fourth time. Whyhasthis unusual
situation continued for such a long
time? Does it do any credit to the
GovernmentofIndia ? The Govern-
ment have fajled to solve the problem
and they have allowed things to
flfag on why? It is again a pointer
Itisa vAital question before the present
Home Minister. 1 had several talks
with the previous Home Minister
on thisissue. Fromhistalks 1 could
only guessthathe didnothavea mind
to solve or he did not have the willto
solve the problemorhe was prevented
from coming to 2 correct dicision
on 24th December 1081 in this very
House he made a statement, he made
an open invitation to the leaders of
the movement caling them for the
next discussion. He also stated that
there will be no condition from either
side, neither from the side of the Go-
vernment nor from the side of the
leaders of the movement, that the
Government willhave an open discus-
sion, which means there will be no
pre-condition of 1971 or anything like
that. Butafter making the statement,
for three months he remained silent,
no invitation was issued even after
a commitment made in this very
House. Now T point out this thing
in order to let the present Home
Minister know that all these develop-
ments have created a crisis of confi-
dence in the minds of the leaders of
the movement and the people of
Assam. The movement leaders have
come seventeen times for discussion
and every time thev have gone back
disappointed because whenever any
issue was to finally settled, then sud-
denly the discussions were suspended.
Therefore, you cannot blame them.
They are young men and it is their
future whichisatstake,not the future,
not the personal future of the Home
Minister of the Central Government
or anybody whois in Delhi. These
young men are facing a very dark
future for thier lives. That is why
they are so much concerned with

this problem of foreign infiltra-
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tion. Therefore, this aspect must
be taken into consideration, other-
wise you cannot solve this pro-
blem. 1 did not want to mention

all these things. But 1 am cons-
trained to do so. 1f you need the
statements made by the Prime

Minister, the Xome Minister and
other Ministers, in both the Houses,
you will find that there is the lack
of basic sympathy for the people
of Assam. All these statements
made by responsible persons are
sufficient to destroy any sense of
confidence in the minds of the
people of Assam. I may also tell
you, Sir—just before me the hon-
ourable member Kalyana sundaram

advised the people of Assam
that they should come into
the mainstream of India. Very

respectfully let me remindthe Honour
able member that the people of
Assam, the Assamese people, are
not behind anybody in India in
that respect- Let me also remind
him, when at the time of partition
Assam was almost sacrificed to
Pakistan by our national leaders,
it was the people of Assam, with the
help of Mahatma Gandhi and
Lokpriya  Bardoloi who resisted
it and this is how they remained
in Indja. So, whenever vyou choose
to the Assamese people as seces-
sioriists,  please remember this
Thistory. Apart from that, Sir, when
1 was listening to the Maulana
Madani Sahib’s speech, I was simply
aghast. It is true leaders like him
very often go to Assam, to collect
votes for the congress at the time
of elections, they make speeches
in the mosaues, collect money
and incite the people communally.

v
'

If such people are allowed a
free hard, vou cannot save Assam
from being a part of Bangladesh.
The whole north eastern will be
lost. Tt is not a question of either
language of religion that is relevant
to the present situation. It is not
a question of Bengali language or
Islamic  religion. As my friend
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Nigam ji has stated,
[society is a remarkable society
where  communalism  has never
raised its head. Even during these
three znd hodlf years’ movement.
you capnot cite a single instance
of that type communal fracas in
any part of Assam. This long move-
ment has been continuing without
any commual tension.

Assamese

that
in the past. But
there is a qualitative  difference
between immigration before 1950-
51 and the immigeation after that.
So far as those who came earlier
are concerned, whether they were
Muslims  or spoke Bengali, they
all become part and parcel of the
society and they were all integrated
into a stronger Assam. But later
on when people came from Bangla-
desh, they came as political elements
with political ambitions and poli-
tical and cultural designs. The new
immigrants and refugees hecame an
expansionist force. Then the people
of Assam considered them to be
a threat to their future existence
socially,  culturally, linguistically
and politically. There is no other
State in India where so many
people from outiside have been
accommodated. There is no other
State except Tripura, where guest
have sought to throw out the host,

What has happened is
for generations

You look to the Railways. To-
day people of Assam, young men
and women, do not get any job
in the railway administration.
Butin 1950 when more than 20,000
employees of the Railways falling
under the present Bangladesh had
to be transferred to India, and
when no other Railway accep-
ted them, it was the leaders
of Assam  who accepted
them in the Assam Railway. Remem-
ber  they were all Bengalis. No
body objected to etheir languages.
The Assamese people then looked

P

- I
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at  from an humanitarian point.
Today when we are called anti-
Bengalis, T want to ask these Bengali
leaders : is it pecause we acco-
mmodated more than 20,000
Bengali employees ? Now children
of  these 20 thousand Bengalis
have put up the claim whereas the
people of Assam, tribals or non-
tribals,  do not get any job in the
railways.

v
Il .

I want to draw the Home Mini-
ster’s attention to two more important
facts which have caused damage
to the sense of trust among the
people of Assam. One, there has
been a demand for a separate
Assam  Posts & Telegyaphs Circle.
This  was accepted seven years
back. But somebody manipulated and
the circle was prevented. When we
purued this matter with the present
Government, they sought to bifu-
rcate the North-eastern circle with
headquarters at Shillong into two.
The  original proposal was-for an
Assam circle and N.E. Circle. But the
proposal for a separate Assam circle
was dropped. One circle was created
with Assam and Meghalaya and
another circle with Manipur,
Mizoram, Tripura and Arunachal
with headquarters at Imphal. Any
body who has got the minimum
geographical  knowledge of this
area will realise how the PMG with
his headquarters at Imphal can
run the postal department upto
Arunachal  Pradesh. But it was
done so that Assam can not be
given a separate circle. If Assam
is given a separate circle with Gauhati
as its headguarters, then the people
of Assam will get some chance of
employment. To deny them this
chance,this game was played. Ulti-
mately, when we protested , a
more funny proposal was made.
The whole proposal was reversed
and the North Eastern Circle was
again revived and the PMG, who
was appointed at Imphal, was
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transferred to Delhi, He is now
functioning from Delhi as the
Additionnl PMG for the North-
Eastern Circle. Can you imagine
such a preposterous plan in any
other State in India ? TIs it colonial
conspiracy ? Or what else ?

Now, Sir I refer to another
point  which relates to the Home
Miuister’s  recent order stoppirg
evictions of unauthorised occupants
in the railway lands, government
lands and the various reserve
forests in Assam. I do not know
what the <20-Point Programme
says. But, in the 20-Point Pro-
gramme, 1 have, one of the items
is to preserve  the forests. Now,
Sir, the Home Mirister’s order
has just violated that and he has
allowed damage to be done to the
variows  forests. And, then, Sir,
what about the Trailway lends
and what has happened  there?
In this very House, the Railway
Minister has  repeatedly stated
in answer to auestions, in written
answers, that large-scale Bangla-
deshies, Bang'adcsh patiorals, ore
in occupation of tte rilway lzrds
in Assam, that they are unautho-
risedly occupying the rzilway lands
in Assam. His statements are on
record. Even tte last Railway Mini-
ster Mr. Pande, wrote to me 2
letter saying, “We have decided 0
evict all of them. Kindly help me by
persuading the Government of Assz1
to give us police help”. Now, to
our utter surprise, we find that
suddenly there is an order from the
Home Ministry. In this coprection
I m-~t the General Manager,
Railway and he told me : I
trying. Bult how can I do that ?
Delhi orders me to stop it. Delhi
knows it better”. May I know from
the Home Minister one thing ?
Can any people in any State believe
that a Government which makes
an order like this is at all interested
in solving the foreign nationals
problem ? The Government says

am
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on the one hand that the problem
is genuine and they want to $olve
it. But what has the Government
been doing all along ? Every action
of the Government is against the
Assamese people, against the Indians
in Assam and all their actions are
in favour of those who are sus-
pected foreigners in the State of
Assam. TLis is the total impression
of the people of Assam from actual
experience of Government actions,

In this context, if the people
lose faith in the Governent. You
cannot blame he people for that.

Now, Sir, I want to know fromthe
Home Minister as to what his idea
is about the solution of the current
problem. In 1680, in the very first
discussion that was held by .the
Government of India  with the
leaders of the movement, they had
agreed to certain thirgs. The Gov-
ernment had zgreed that the forei-
gners would be detected, that their
pames would be deleted from the
electoral rolls and they would be
deportcd. Now, these were _a\l
accepted in the very first meetirg
and the Government are commitied
on these points. In this House and
in the other House also, the Govern-
ment also clearly stated that Indian
citizenship could only he defined
under the provisions of the Consti-
tution, the  Citizenship Act, the
Passports Act and the Foreigner
Act and no other document would
be valid for determinirg the Indian
citizenship. This  is another co-
mmitment by the Home Minister
made in this very House. Now
Sir, when the Government spokes.
man were all speaking about what
is called the international obliga-
tions, without definirg what ths
obligations are, once I put a question
to the Foreign Affairs Minister to
give me the names of the different
international agreements or pacts
with Bangladesh and tolay them
on the Table of the House, the
texts of those agreements. of course,
the first answer was that the Govern-
ment was collecting the informa-
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tion. In the next session, T again
put another ducstion zrd this was
not allowed on the grourd that it
was already answered. Then, in
the third session, I put yet another
question to obtain the information.
This time 1 asked Lim as to wheiker
it was a fact that the zgrecments
eand pacts between Irdia and
Bargladesh were missirg from the
foreign  affairs office ard, if so,
whether  the officcrs  responible
for this have been punsiked. Then
there was an immediate znswer.
The answer was that the pacts ard
the agreements were intact in
the Foreign Office. Within a week
copies of the pacts were supplied
to me. Now, in these copies, rot
even in a single senterce, there is
an indication of 2ny obligation
on the part of tte Govrnment of
India to accept the citizens, of
Bargladesh as the citizers of India.

7.00 P.M.

I raise this point because 1 do
not want that Government should
deceive the peolple. If you go on
deceiving the people, then ulti-
mately a situation will he created
in which you will completely alineate
the people not only of Assam, but
of the entire North Eastern region.
There is a strong movement in
Arunachal Pradesh started by the
students last month for the removal of
foreigners from that area. There
was firing and some 60 students
were injurcd in  the firing by the
C.R.P.F. May I point out that you
cannot save the situation like this.

I am playing all these matters
before Mr. Venkataraman because
he was not directly connected pre-
viously and because he is now in
charge of both Home and Defence.
(Time Bell Rings)

I request him to consider the
whole background in its right pers-
pective without any prejudice for
this side or that side and with a
real intention to solve the problem.
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As far as I can understand , the
hitch remains about the question
of detection and deportation.
I learn the leaders of the movement
are not very mrich is nsisting on
immediate deportation. On detection
and deletion of names from the
voters’ list, there must be a clear
and precise formulation of the point
of view of the Government of India.
I may alss remind that the former
Home Minister made a statement that
if Assam cannot accommodate all
the foreigners after they have been
detected, then he would make arran-
gements for their dispersal into
different States. This is on record.
The words spoken by the Minister
are the words of the Government.
The Government should not go
back on them. It does not serve
the national purpose if you say that
the leaders of the movement go
back from their words. There is
a strong propaganda let loose by the
Government that the leaders of the
movement discuss something here
in Delhi, then they go back on
reaching Gauhati. If T may say so,
the correct position is reverse,

The Government of India has
neither made up its mind nor has
acted on its own words. Now,
the Government must make up its
mind.

1 will mention two things about
the budget and conclude. (Time
Bell Rings). I would only mention
two thing here,  One is regarding
the Home Ministry and the other
is regarding the Education Ministry.
If we take a total picture of the Gover-
nment of Assam, it is a non-functioning
Government. I find that the Gover-
nor’s orders are not carried out by
the Advisors and the Advisors’ orders
are not carried out by the Secretaries.
It is not known who decides what.
There is an immediate need for
change in the personnel of the top
level of the Home Department in
Assam. I do not want to discuss
the details . I would request the

[9 AUG. 1982]

Fyeedom of Press 392

Home Minister to take up this
problem. Otherwise, he cannot
solve any problem whether of adminis-
tration or of the foreigners infiltration.
( Time Bell Rings ).  Secondly,
the Education Department needs
a thorough overhauling there. It
is the biggest Department with the
largest amount of money involved.But
that Department has remained comp-
letely inefficient resulting in  great
damage to the future generation
of the country. (Time Bell Rings.)

With these words, I hope that our
present Home Minister will be able
to put a stop to the unending business
of negotiations and he will succeed
in bringing about a happy solution
to the problem. 1 also hope the
Minister of State for Home
Affairs would not say anything about
elections or make any statement on
that issue without solving the problem
of foreign nationals and without
first coming to a settlement with the
leaders of the movement.

SHRI BISWA GOSWAMI
(Assam) : Mr. Vice-Chairman, Sir,
this is not the first time that we are
discussing the Assam Budget and
the extention of President’s rule in
Assam.

Sir, 12 seats from Assam in the
Lok Sabha and two seats from
Assam in this House are unrepresen-
tedand the Assam Assembly has been
dissolved. If the electiors are not
held by March, 1983, then a consti-
tutional crisis will develop. But the
elections cannot be held without
solving the foreign nationals issue
in Assam.

Sir, several rounds of talks have
been held but with no effect. At
the time of the dissolution of the
Assam Assemnbly, last time in this
House we demanded that urgent
steps should be taken to find an
amicable solution to the Assam
problem. We were assured that
the Government was keen to find
an amicable settlement. After that,
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the hon. Minister of State for Home
Affairs visited the State of Assam
recently. But through his utte-
rances at different places we were
given to understand that the
Governmert of India was deter-
mined to held elections whether
or not the Assam probems was solved.
So, the people got provoked. Here
is the Minister of State for Home
Affairs who is touring the State and
meeting the people and addressing
meetings. And from his speeches,
the impression was gathered that
the Government of India was deter-
mined to hold elections even without
solving the foreign nationals problem
in Assam. After his visit, we saw
another thing that the eviction of
illegal encroachers on railway land
was stopped. And there was a
blanket stoppage of all evictions in
the State of Assam. Sir, in Assam,
encroachment is the problem. This
is the problem of Assam. Where
do the infiltrators stay. Either they
occupy the Government lands or
forest lands or railway lands. If
you are determinred or if you are
willing to solve the foreign nationals
issue in Assam, you cannot but evict
those encroachers. Sir, some Mem-
bers in this House have alleged that
the minorities have been evicted,
the inguistic minorities are evicted.
Maulanasaheb has said that land-
less people have been evicted, that
religious mrnorities are  harassed.
Sir, whenever we talk of eviction
of illegal encroachers, these issues
are raised and the evictions are
stopped. But I want to inform this
House that eviction was done not
only from the railway lards but a
iarge number of Assamese people
were evicted, packa buildings were
demolished in Gauhati, Jorhat and
many other towns. But those things
are not reflected and when the
Assamese people are evicted there
is nobody to shed tears for them.
The moment the Government makes
bold to evict those infi trators, then
some people come up and say that
the minorities are being larassed,
linguistic and reigious minorities
are beng evicted. Sir, Maulana-
saheb doubted the sincerity of the
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Assamese people. 1 want to tell
him thatin 1962, when the Chinese
invaded India, the Assamese people
stood by the Goveinment of India.
And I want to inform this House
that tkere were people in Tezpur
who hoisted the Pakistani flags and
they were ready to receive the
advancing Chinese soldiers because
China and Pakistan were friends.
And because of this, the Government
of India instituted an enquiry and
Mr. Mallick was deputed ar d on the
basis of his report the scheme of
Pakistani Infiltration Project (PIP)
was adopted.  And, today there
are people who doubt the sincerity
and patriotic feelings of the people
of Assam. Sir, the movement that
is going on for thealast three years,
is not for secession, it is not a seces
sionist movement. The movement
is going on or the detection and
deportation of foreigners and this
issues, has not been raised by the
people of Assam first.  This  issue
has been raised by no less a person
than the Chief Election Commissioner
himseff. It was he who  first
announced that there were a large
number of foreigners’ names which -
were included in the voters’ lists
of Assam. So, Sir, it is a genuine
cause for which the people of Assam
are fighting. In Assam we aie
facing a situation where the majority
community is going to be converted
‘nto a mirority community. It is
because of this apprehersion that
the entire people have jo'red in this
movement. Sir, we want zn early
solution of this problem. But where
is the sincerity of the Government
of India? They had first announced
that out of the eight demands they
accepted five demands. But the
Government did not implement
those demands. Tlkey have not even
protected the borders. Ever now,
even today, infiltraticn is go'rg cn
(Time Bell rings). Sir, T want a.
few more minutes.

The infiltration is still going on.
So, the need is the Government’s
sincerity to soive the problem. I
would urge upon the present Home
Minister, please, do not announce,
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tha. you are determinded to held
the elections without solving the
foreign nationals issue in Assam.
The foreign nationa s issue should
be solved through negotiations and
voters’ lists should be prepared by
deleting the names of the foreigners
from the voters lists. Sir, I hope
the present Home Minijster will be
able to do this job. We have
got faith in him and I have also
heard that some formula is bsing
mooted by the hon. Member from
the Lok Sabha, Shri Ravindra
Verma, who had a talk with the
agitation leaders also and we hope
that if sincere efforts are made then
the solution can be possible.

Sir, I want tosay that tke Govern-
ment of India is not keen in detect-
ing those who are responsible for

the violer:tincidents, Theyare very,
kzen on assaulting people in the streets,
assaulting the students and peace-
loving people. But up till now they
have not been able to dstect the
c ilp~its wno a.e responsible for bomb
blasts, wl o are responsible for the
death of Parthasarachi, for the death
of Subhash Das. 1hope the Govern-
m:nt of India will take stern mea-
 sures against all violent incidents
and violent activities. Their pre-
seniL repressive measures on the
pzaceful people, pzacefui s udents,
should be stopped.

Sir, T want to tell the Govern-
ment that hy such repressive mea-
sures and by this policy of repress-
ion the yeople cannot be suppressed.
1, therefore, hope that they will
retrace their steps and will solve the
problem through negotiatiors.

Sir, coming to the Assam Budget,
I want to say that in Assam there is
a colonial economy, and colonial
exploitation is going on. The hon.
Minister has said that more money
has been earmarked for plan projects.
But I want to ask the hon. Minister
as to how much money was returned
last year, during the last plan period?
I hope fhat this money will be pro-
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perly utilised. Sir, I may mention
that only more money will not solve
the problem of Assam. ( Time Bsll
rings). Sir, in Assam if the economy
is to be developed then this colonial
exploitation must stop. The agro-
based industries, forest-based indus-
tries, samll-scale industries should be
developed aud it cannot be done by
giving license to the capitalists. Hera
is a place where il vou are really
sincere to help the Assamese people,
then you cannot but adopt socialist
economy in that State. Canitalist
path of development will not help the
peale of Assam. In that case, the
people of Assam will be exploited.
We have seen how the industrialists,
in the plywoad and other industries,
arve exploiting the people; they are
only interested in exploiting the area
and in exploiting the people. What
is needed in Assam is a sncialist
economy. You have to nationalise
the tea gardens. You have to nationa=«
lise the plywond industry. Moreover,
the small-scale industries, the
cottage industries, the agro-based and
forest-based, industries, shonld be
developed. Then , the hydel power,
natural gas, oil and other resources .
should be properly developed and
utilised and the ancillary  industires
of the petro-chemical complex should -
also be developed.

Then T would request that the
Brahmavnutra  river should be
declared a national waterway. I
would also request that the rovalty
on crude oil should be increased. I
made this demand in mv speech in
the last Session also. The royalty
on crude oil should be increased to
Rs. 915 per tonne.  Then , Sir, Assam
is facing a serious situation due to
erosion and floods. Unless the
erosion and floods are controlled,
unless the Brahmaputra Flnod Control
Board takes urgent measures to stop
the erosion and floods, Assam’s eco-
nomyv will be dnomed. With these
words, T conclude.

SHRI SHIVA CHANDRA THA:
Mr. Vice-Chairman, Sir, I am thank-
ful to those hon. Members who have
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spoken in favour of my Resolution
and those who have opposed the
extension of President’s Ryle in Assam.
There are a few points on which I
would like to have clarifications from
the hon. Minister. Let us say, a
person living in the United States
or in the United Kingdom, having the
U.S. or U.K. Citizenship there comes,
to India. Let us sav, some election
_is going to he held in his area and
he decides to give up the U.S. or
U.K. Citizenship: in such a case,
is he entitled to Indian Citizenship
ornot ? T want a  clear-cut answer.
Now, yon are deleting the names of
the foreigaers, the foreign nationals in
Assam, from the electoral rolls of
Assam. When these names are being
deleted, have you come across a situa-
tion where they have expressed a
desite to become Indian citizens ?

You are deleting a persons’ name.

If that person is willing to acquire

Indian Citizenship, what will be your

reaction ? What will be your decision
in such a case? Have you come
across such a situation ? In that
context, in such a situation, can be,
the person whin is a foreign national
at present, acquire Indian Citizenship
or not ? T would like to have a
clear-cut, unambiguous, clarification
from the hon, Minister.

Mr. Vice-Chairman, as I said in
the begimming. the student leaders
cametome. ITwentinto the details.
I wanted them to put forward every
paint which they had in mind. This
was mv argument before them. They
said, these nersons are foreign natio-
nals. I asked them this question.
They.mav be foreign nationals. But
after all, thev have gone from India.
Thev might have gone from Bihar
or U.P. or West Beganl or somewhere
else. But if, after living there for
ten or twenty vears, thev have come
back here, or, they want to come
back here and acquire Indian Citizen-
_ shin, whether they would be entitled
to Indian Citizenship or nnt? This
is the basic question. As I asked in
the beginning, can an Indian, living
in the U.S. or in the U.K., having
" that Citizenship, acquire Indian Citi-
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zenship or not ? Can Indians, who
had migrated to Pakistan/Bangladesh
at the time of partition, and who
have come back here and have been
living in Assam for a long time,
decide to take up Indian Citizenship
—vou are detecting them and deleting
their names from the electoral rolls—
acquire Indian Citizenship or not ?
Will you clarify the position ?

Lastly, Mr. Vice-Chairman, Sir,
I would like to know from the hon.
Minister: are you going to give an
assurance to this House that elections
will be held in Assam hy March
next year ? Do you think that you
will be able to detect foreign nationals
and delete their names from the
electoral rolls ? Are vou sure,
their n~mes would be deleted,
the names of foreign nationals ?
Do vou think, you wnould be able to
complete all the other preparations
in regard to holding the elections
by that time ? Can you give an
assurance to this House that there
will be no further imposition of
President’s Rule in Assam ? There
are the points on which T would like
to have an answer. This I want for
my personal clarification hecause this
was the argument I had to face with
the agitation leaders from there.

SHRI R. VENKATARAMAN :
Ar. Vice-Chairman, Sir, a large
number of speakers have taken part
in the debate. They have covered a
verv wide ground. The opposition
will not be worth its salt unless 1t
attacked the Government, and
naturally T had a full share of such
attack, But then T will neither be
persuaded nor will T "be provoked
to answering both criticisms which
are not germane or relevant to the
matter which is before the House and
the matter which requires very careful
consideration by the entire country.
Therefore, If I do not answer some
of the points raised, it is not because
T cannot do it, but because I do not
want to waste the time of the House
by referring to matters which will
not have a hearing in solving the
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problem. I proposed to confine my
reply only to those matters which
will help to solve the problem.

At the outset, I would like to
repeat what I stated elsewhere that
Government are keen on, having
the elections conducted before the 18th
March, 1983. They are very anxious
to have it and they will take every
possible step for the purpose of holding
elections before the expiry date of
this Proclamation.

The second point which I wanted
to state even at the outset is that the
tripartite negotiations will be held
on the 25th August of this month. We
have decided to resume the tripartite
negotiations on the 25th. In fact, the
purpose of my calling all the opposi-
tion parties on the 6th of August
was to get an idea as to the suitable
date on which the tripartite negotia-
tions could be held. Since a large
number of people could not come
for wvarious reasons, Government
have taken a decision to hold them on
the 25th of August,

The third point which T want to
place before the House is that for the
purpose of negotiations the discussions
that were held and the sort of a draft
that was reprepared as a basis for
discussion on the 2g3rd August, 1981,
will be taken up. This was also
the matter on which I wanted to have
a consultation will other opposition
parties. I mentioned to Mr. Kalvay-
nasundram and others who came to
the meeting that we propose to start
the negotiations not de novo, from the
beginning, butstart fromthe ........

SHRI SHIVA CHANDRA JHA:
Why did the others not come ?

SHRI R. VENKATARAMAN :
The attendance is optional. Therefore,
as far a3 I am concerned..

SHILT M. KALYANASUNDA -
RAM : T hope it will not amount to
any precondition.
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SHRI R. VENKATARAMAN :
Nothing. Infact, we should start from
some basis. Otherwise, the negotia-
tions will again start from tne beginn-
ing. On the 23rd August there was
a sort of understanding and it is on
the basis of which further dlSCUSSlO!lS
are sought to be pursued. -

SHRI M. KALYANASUNDA-
RAM: What I mean, adjustments are
possible,

SHRI R. VENKATARAMAN :
You must have working paper, a
working formula on which you can
add, subscribe, modify or change. .

SHRI M. KALYANASUNDA-
RAM: Negotiable:

SHRI R. VENKATARAMAN :
That is right. I said that this will
be the basis for discussion. That
is the point which I wanted to make -
and this is what we propose to do.
Since I do nnt have a direct access
to the agitators, I have used the forum
of this House to convey ta them that
we will be any having negotiations on
the basis of the 23rd August, discus-
sions from which they broke. That
will certainly be quite acceptable to
others also because the discussions -
broke up to that stage and it was on
this basis that some of the opposition
leaders have made some of the sugges-
tions. Hon. Revindra Verma also
made some suggestion. It is on the
basis of 29rd August that the various
changes/madifications were suggested.
Therefore, I do hope that it will form
the basis. -

SHRI IM. KALYANASUNDA-
RAM : Wish you success.

SHRI R. VENKATARAMAN
I will deal with the few points which
have been raised in the course of the
debate. It has been charged that the
Government did not do anything in
respect of preventing further infiltra-
tion of foreigners etc. You know that
the border has a wide range of terrain
which is just plain land and it is very
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difficult to put any sort of obstruction
on the border. One of the suggestions
made that we should put a barbed
wire, fencing, a wall etc. Hon.

Members know how difficult it is to
put up a wall around a State or 2
country. No country in the world
has raised a wall as a houndary and
it will be impossible.  And the money
should be snent on the people rather
than on brick and mortar. All that
we have done Is to increase the number
of horder posts from 48 to 79; we
.have increased the number of speed-
boats so that they can chase the
people who come via the riverine

horder.

Then we have also passed Jegis-
Jation on regulating the acquisition
of property by the foreigners and the
detection of people has been going
on. In the vear 1081, 1165 persons
were detected and 1056 persons were
deported. Upto May, 1982, 504
were detected and 473 were deported.
Therefore, this work is going on. It
would be wrong to say that we have
not done anything in this matiter.

SHRI AJIT KUMAR SHARMA:
On a point of clarification. About
the transferrance of land to the foreig-
ners, you have said that it has been
stopped bv legislation. But unless
vou know who are the foreigners, how
can you really implement that parti-
cular law ?

SHRI R. VENKATARAMAN :
The detection is on the basis of 1971.
There was a consensus among all the
people that those—whatever they
are—who came after 25th March,
1971, will be deemed to be foreig-
ners. [t is on that basis that this de-
tection is going on. It was as a re-
sult of consensus in which all the
leaders of Opposition parties parti-
cipated.

This leads made to the next ques-
tion—of  detection of foreigners.
Almost every Member insisted that
we must detect the foreigners and
then send them out. In fact, they are
begging the question. The problem
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is to find out who is a foreigner and
then the question of detection comes.
In the course of negotiations, cer-
tain preliminary ground had been
covered. For instance, it has been
agreed—I won’t  say
it has been suggested—that all those
who were in India hefore 1961 should
be treated as people who are Indian
citizens. People who came after
25th  of March—that is the Bangla-
desh Agreement—should be treat-
ed as foreigners. The question nar-
rows fitself to a short complex—
between 1061 and 1971, in this
period who is the foreigner is the
issue and unless we retain the para-
meters with regard to these foreig-
ners, we cannot say who is a foreig-
ner. How can we say that foreigners
must he detected, the foreign natio-
nals must be deported unless we know
who is a foreigner? For this pur-
pose, negotiations have been going
on and among the varlous points
which have been discussed with them
is, the foreigners shall be detected on
the basis of the Constitution and re-
levant laws as exist todav including—
this is the mistake which the hon.
Member has made—including  the
Foreigners Act 1946, the Citizen-
shin Act 1955 and the Passport Act
1967. In doing sn, enquiry shall be
conducted on the basis of set guide-
lines in the form of questionnaire to
be attached. This is the discussion
which has been going on in the tri-
partite talks. And I would also like
to draw the attention of the hon
Members to a legislation which wac
passed in 1950 by Parliament. This
is the Immigrants (Explusion from

Assam) Act, 1950. Hereunder, this
Act says :

“The Central Government is of
the opinion that any person, or a
class of persons, having been ordi-
narily resident in any place outside
India, has or have, whether be-
fore or after the commencement of
the Act, come, he shall be deemed to
be a foreigner and rejected.”

There is a proviso which is verv

important, which the hon. Membe
should know.

'uagrecdn ;.

Iy
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“Provided that nothing in this
section shall apply to any person
who on account of civil disturbance,
or fear-of such disturbance, in any
area now forming part of Pakistan,
has been displaced from, or has left
his place of residence in such an

area, and who has subsequently re-
gided in Assam.” ST

. w——— =

==

So these persons cannot be thrown
out. We have an Act. There are 52
" many things that we have to take
" into account before we say who s
foreigner. And that is why all these
relevant factors, including the laws,
~ the relevant laws as exist today, will
be taken into account and then it
would be decided. It can be decided
only by an authority. It cannot be
a rule of thumb. You cannnt say X,
Y and Z who come under this de-
finition will be foreigriers; thase who
do not come under this definition
will be citizens. But it has to be done
- by some -authority who will take
into  account the citizenship law,
the Foreigners Act, the passport
law, the immigration law which I
have read. All these things, various
parameters, will have to be taken
into account. And then that autho-
rity has to decide who is to be de-
- clared to be a foreiener and “who
should not be declared to be a foreig-
ner. Now, therefore, vou are begg-
ing the questions. 'When vou sav that
vou declare him a foreigner and send
him out, the difficultv is to find out
who is a foreigner. ' That is the prob-
lem which is facing us and that is
what we -are trying to solve.

So I would avpeal to the hon.
Members to understand that as a
result of this presentation, . what. is
very important is the ascertainment
of the fact. And this can be done only
bv nagotiations, not by anybody just
passing something. Some people ask
the Government: Whv don’t you,
on the basis of the Census etc., say
that all these peaple who come after
1971 alone should be thrown out as
foreigners and~ other sb(_)uld be
given citizenship? Well, it is a sug-
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gestion made to the Government.
But even the Assam agitators do not
accept it. They wanted to unilate-
rally enforce this thing. Government
is not ready to do such a thing.
We want to find a solutien in consul-
tation with the Assam people—agita-
tors, students and the people—in
which hoth will make sort of a con-
cession. There must be an amount
of give and take. Government will
give up some position; the Assam
people will give up some position.
There will have to he some give and
take and mutnally accentahle basis
should be found. Without this,
this problem canrot be solved. If
each one says, stick to one particular

- legal position and then try to solve it.

I am afraid it will he very difficult.
Therefore, T am making an appeal
to all the nolitical parties to stand
by the move which the Government
has nndertaken, to find  a solution
on the basis of give and take, not on
the basis of any particular rule, anv
particular  law. anv particular set
of criteria which vou lay down to be
blindly apnlied witheut a certain
measure of disenssinn and comnro-
mise and a mutual agresment. This
is the wvasition I wanted to place
hefare this Hou<e and T hope

SHRI ATIT KUMAR SHARMA :
Here also. T am just seeking a  clari-
fication from the hor. Home Minis-
ter. Sunposing we decide the ques-
tion of citizenship hv  negotiation,
will that be legally valid? .-

‘SHRI R. VENKATARAMAN :
Well, we will enact a’law to make it
hinding. ¥ vou agree, it is verv easy.
We have a majority in the House to

.put through that legislation.

.SHRI.AJIT KUMAR SHARMA:
That is true, but it will involve the
whole country again. -

SHRT R. VENKATARAMAN
Yes. In fact, that is why T am more
worried. Thank you for reminding
me. Sir, this is not o problem of
Assam alone. Take Tamil Nadu.
There are people from Sri Lanka who
have come and settled there, there
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are people from Burma who have
settled there. Take Punjab, Haryana
and Rajasthan.  People from west
part of Pakistan have come and
settled there in every place. Take
West Bengal itself. A large number
of people have come and settled there-
Therefore, vou cannot accept any-
thing only for Assam. Tt will have
very wide and deleterious conse-
quences on other parts of the country.
That is why we are verv keen that
we should have a1 agreement in which
all aspecte will be taken intn ac-
count, and it will be done in such a
way that it does not affect anybody
and that it satisfies also the aspira-
tions of the Assamese people,

So far as Government i< eoncerned,
I want to assure again that we want
to stand hy the aspirations of the
Assamese  peonle tn protect their
culture, their language, their ancient
traditions and everything. We would
not be a party to their being submerg-
ed by the infiltration of a large num-
_ber of peonle damaging or disrupt-
ing their entity in any way. I give
this assurance. Practically this will
cover all that is necessary for the
purpose.

T will only answer a few points
which have heen raised in the course
of the debate. Shri Shiva Chandra
Jha acked me a few clarifications.
They have been covered by what T
have said in this.

SHRI SHIVA CHANDRA JHA:
‘Not covered. Has anvone who has
been detected desired, wished, to
acquire Indian citizenship? Have
you come across that phenomenon,
that situation? I want an answer to
that. ’

SHRI R. VENKATARAMAN:
Please sit down. You cannot ask
lezal questions to he decided hy a
Home Minister on the floor of the
House. This is a questinn involving
law and all that. It will have to be
decided on the basis of law which we
will have to enact. At the moment
you may apply the present law. You
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must give me fee for giving a legal
opinion on this matter. As Home
Minister I am not bound to give a
legal opinion.

The second point which has agita-
ted a number of people is about evic-
tions. Evictions have been stopped.
Everybodv mentioned that. We must
make a distinction between the de-
tection of the foreigners and the cvic-
tion of the people who have occupied
the Government land, forest land
and all that. There is a difference.
Anvbody can be an occupant of the
Government land and all that, and
it is a question of eviction essentially.
They are not thrown out of the
country. Detection is different. Tt
has been represented (to me by al-
most all the parties, excepting people
representing  Assam that this has
caused a great deal of harm and in-
convenience to the people. Assam
is now having monsoon. At this time,
when vou evict them, throw them
out, they are exposed to the floods,
rains and all that. It causes such a
human misery that I thought that in
the interest of human welfare I
should stop it temporardy t'll the
whole question is decided. This is a
simple question. This is the first
point. T said that it should
be stopped temporarily because a
number of people have been thrown
om of their dwellings. This is not
the time to do evicticrn. Fver if
Government wants to evict, wants
to carrv out its legal rights, justice
must be tempered with mercy. It
must alwavs he done ata time when
people will not suffer. This is exactly
the time when thev are hevirg floods
as well as rains in Assam: they are
having the worst time. Therefore, I
said that it should be temporarily
stopped.

Secondly, T want to create a
climate. It is mote important. We
are now going to have discussions
and all that. At those discussions
T do not want to have another pro-
blem created, some peoplesaying
that they are citizens. not citizers,
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foreigners, not foreigners and that
they have been thrown out. Mr.
Madni was here. He was saving
that every fellow was being bundled
out lock, stock and bharrel. This
kind of thing, I do not want, If
we are going to have negotiations
m August, we must have some kind
of quiet in that area, and this tem-
porary stoppage will not in any way
affect anybody. On the contrary,
throwing them out will disturb the
peace and disturb the conditiors.
Asking them to stay there will not
disturb anybody’s peace. Therefore,
this is the secord veason which
induced me to stop the evictions
temporarily.

Then, Sir, Mr. Kalvanasundaram
mentioned about the foreigners’ issue
being settled and elections being
held only afier that. Also 2 number
of other Members mentioned this
point, Some people asked me this
question: what would you do if the
negotiations do not succeed ?
Will vou go on with the elections
it the negotiations fil? Well, I
am a person who ciosses the bridge
when he comes to it. T have infinite
confidence and faith that the nego-

- tiations mav have a breakthrough
this time and that it would be pos-
sible to come to some kind of an
understanding. Therefore, we may
have hoth the question of foreigners
as well as the question of elections.
settled smoothly. But I will not in
any evenf, even at this stage, en-
visage or contemplate what I will
do if something fails because if 1
begin to think what I will do if
something (ails, it means that I
persuade My mind to think that it
will fail. T do not want to think of
failure, We will consider it. T will
consult all of you afterwards. That
is the only answer I can give. T
will consult all the leaders. If the
talks do uot succeed, then again I
will consult vou. But I have every
confidence that it will succeed and
T have no doubt abeut it,

Then a number of persons said
that Assam has not been given 1ts
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due share in economic development. I

want to remind the hon. Member

there that the very thirg whicl he
had suggested, that we must have a

regional development cenue, is
already in vogue there. The North-
Eastern Regioral Courcil is lecking
after the development of the whele of’
this region. The dvelopmert of
power plants, communications th-
rough thé Border Roads Organisa-
tion and all infrastructure coni.ected
with the whoie region, not only
Assam but the whole noith-eastein
region, is being taken up by the
North-Eastern  Regicrgl  Ceureil
and it is being properly attcncad to.
We have madc allocations for this
purpose and it is being implemanted.

Then the hon. Member asked
whether the money which has been
allocated  has Leen spent. I am
very happy to inform you that the
utilisation is g5 per cent. Thercfore,
even there not oply has a larger
allocation Dheen made hut ever the
allocation made has beer fullv uti-
Hsed. :

Mr. Goswami-—he 1s not herc now
—put some dialectical  questions.
He said: if the Government said
the “Bandh” was a faillze, why
does it want security measures? Then
if the Essential Services Act is re-
quired, then it shows the situation is
different. I am afraid this logic is
not very correct because the “Bandh’
might have [failed and vet sabotage
might have taken place. A few per-
sons could have done sabotage ard
the Government would rot be wiong
in saving that certain sabotage tcck
place, done by some miscreants. It
need not be by political organisa-
tions. Very ofter. it has leen our
experience that whenever there is
some political agitation, miscicants
come into the picture and create
some difficulties and unsettlemer.ts
with theresult thateither the political
parties get the blame or it gets
accentuated. Theiefore, 1 would
not say that his argument is correct.
Then le said, oil royalty should be
revised. Well, it has already been
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raised by a number of people. It
doesnotapply only to Assam. Gujarat
also has wil. It also wants the rovalty
to be increased, This is a2 matter
which will be properly considered. I

- want to assure him the Jogi Gopa

bridge has been cleared and it has
been sanctioned. I was really rather
pairited by Robin Kakati’s passionate
speech. I want to remind him and
I' want to tell Kalyanasundaram that
in 1948 Robin Kakati and I both
represented the plantation labour.
He represented the Assam plantation

“and I represented the Nilgiri plan-

tation workers and we fought against
the planters and got a very big,
successful, deal for the  workers.
And that is the camaraderie existing
hetween us at that time. Todav he
is a very hitter man. He complains
of the rest of India treating Assam
as a colony and so on. I want to
assure him that so far as the rest of
India is concerned, our feeling to-
wards Assam 1s one of brotherhood
and we will not let anything to
injure that kind of relationship. Itisa
great heritage thatwe got and all
ol us have struggled for our free-
dom and have got together this
great country of ours. Temporary
aberrations may set in and may
cause some k'nd of misunderstanding,
some bitterness, but I hope it will
not be allowed to go deep, and
I am sure that when once this matter
is settled, and I hope it will be done
by the end of this month or later,
we will forget all the bitterness and
we will continue to have the same
brotherly feeling which we had.

Then the question was asked whe-
ther we will have a new electoral
list. The question of electoral 'ist is
again linked up with the question
of foreigrers. Now, some list should
be taken up because it will be diffi-
cult just to work in a vacuum. Some
list may be taken up and in that
you can add, make additions and
dcletions on the hasis of the para-
meters which we have fixed. Well,
this is a matter which we will put to
the tripartite committee for nego-
tiation and I will like that to con-
sider this matter.
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All T want to say is that I am
very thankful to honourable Mem-
bers for the very valuable coopera-
tion they have rendered, particularly
in trying to find a solution to this
problem. Only seme people do have
a sneaking hesitation towards the
essential services. But I wish to assure
them that it will not bhe misused ;
it will be used only for the purpose
of maintaining essential supplies in
that area

SHRI M.  KALYANASUN-
DARAM: What about the complaints
made agairst the CRP and police
atrocities? '

SHRI R. VENKATARAMAN:
Well, it is not possible to reply in a
debate on Assam. They are gnly alle-
gations. On that T must get the
other side of the question. After all,
ultimately the principle of jurispru-
dence is audi alteram parton. 1 must
hear the other side before I say
anything. Therefore, I thank you
with these words. (ends)

SHRI SAWAI SINGH SISO-
DIA: Sir, the honourable Home
Minister _has very ably, properly
and satisfactorily replied to all the
political aspects as well as the eco-
nomic aspects of the debate and
the points raised here. In order to
make the position more clear 1
will only like to put before the House
some facts and figures which are quite
relevant and T will briefly deal
with this matter. The total outlav
for five years from 1974-79 was Rs.
460 crores for which the Central
assistance was Rs. 302 crores re-
presenting about 66 per cent. The
size of the Sixth Plan has been fixed
at Rs. 1,116 crores. The Central
assistance has been fixed at Rs. 826
crores which constitutes about 75
per cent of entire Plan outlay. The
per capita outlay for Sixth Plan
comes to Rs. 764 on the basis of

1971 census. In the Fifth Plan the ~ 7

per capita Central assistance for all
States was Rs. 102 while for Assam’
it was Rs. 166. In the Sixth Plan
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the per capita Central assistance to
all the. States is Rs. 258 whlle for
Assam it is Rs. 565.

As far as utilisation is concerned,
“the hon. Home Minister has stated
just now that the Plan find has been
utilised to the extent of more than
g7 per cent in 1980-81 and 1981-82.

As far as important services in
Assam are concerned, for power the
. Plan outlay for 1980-81 was Rs. 74.80
crores. For 1982-83 the outlay has
gone up to Rs. 90.70 crores. For
ag'nculturr‘ and allied services, the
outliy for 1980-81 was Rs. 37.97
crores and in 1982-83 it has gone up
to Rs. 52.87 crores. For major and
medium irrigation the outlay for
1980-81 was Rs. 9.75 crores.. In
1982-83 it has gone up to about
Rs. 11 crores. Much has been said
about foads and bridges for which
the outlay for 1980-81 was Rs. 14
crores, but in 1082-83 it has gone
up to Rs. 16.50 crores. For industry
and minerals the outlav for 1980-81
was Rs. 6.19 crores whereas in
1982-83 it is Rs. 10.75 crores. Other
aspects have already been covered.
Still, I want to mention two imnor-
tant points which were raised by
hon. Members.

One is regarding roads in Assam.
TFor this item also the plan outlay
has been continuously increasing. In
1980-81 it was Rs. -14.79; in 1981-
82 it was Rs. 16 crores and in rg82-
83 it was Rs. 17 crores. Some roads
of inter-State importance are being
built with North-Eastern Council
assistance. In 1080-83 this Council
will provide assistance to the tune of
Rs. 2.29 crores.

About royalty, the Home Minister
has given some information. The
position actually at present is like
this. I think Mr. Dinesh Goswami
raised this point about royalty. The
last review of this was made in 1981
and the rate was revised from Rs.
42 per metric tonne to Rs. 61 per
metric tonne. Under the existing
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Oilfields (Regulation and Deve-
lopment) Act, the next revision is
due only in 1985.

These are some of the ficts and
figures and these will clarify the
points and remove all doubts raised
by some hon. Members. I want to
conclude in just one sentence, The
Central Government has taken
special care for the economic deve-
lopment of Assam and North-Eastern
region and therc is no question of
any negligence or carelessness on the
part of the Central Government.

SHRI SHIVA CHANDRA
JHA : What about Ashok Paper

Mill ?

IRAATEE (B wEAr A
fem ). w3 & o Paw=ard
yeqig & Wy L faw dwosTn g

‘yw wg e —

“ag war  <rseafE & s

Fdr & fF gaw oy ¥

B . geErg ¥, Sfam ¥ we9e

C 0 3se ¥ mdla wrmafy grar

19 ®TF, 1982 & JT¢ HT

7E g w1 sfrggTor
g st

STk

The motion was negalived.

JqAATGIA (o0 SEH WG
tom ) : w3 & 4 w0 FFTIMT
F goer FTHAF AT W FATF
9 a8 & fv—

“Bg AT AAH WSH F qAY
F  Usgafq gET 19 W4,
1982 F1 #frT & A8
356 F FHFT AL FY T
ITOT F 19 fagew,
1982 ¥ ©: #IN A HIX
wafes aF 9T T @A F7T
qYART  Fdr g

The motion was adopted.
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JLGATE (W TS €gA
"fum ) w3 & s Agre oW
Fert ¥ fawifafas seoma 7 a9 &
fag <gAT AT E

“grazad  dar mfgfeaw, 1981
(1981 FT 40) & g1 ¥aT FWifeer
qITTEF FI7 (AF9) wiaftaw 1980
(1980F( 41) Fi dTT 27 ST
(2) & =T&vor § 48 #9T A9
gt uwdfes (F) fawer &
Ig  AiagIAl To 90 TT0 TO
906/82/3 faats 5 7%, 1982 F
T T S A1 wAART A §
foud  wraw® &1 (sww) wlg-
fram, 1980 & gAvHT & fag faea-
fafas Taml 1 aww TSE T i
NEIST 7 MG fharaar g —

(1) =@ qW@R F i
gy wgaT frgaur g fEE o
IaFT T gheeaw i gt aar
T WEWT  FEIAT T ASIN,
wATS W fagaw wEre Ty
T |

(2) TsU H@ER F FETHE
arr wasr frgaw  gw e
Syw uT Sfesstr F gl swrETAl
AT WA F WETCT, HOATS
I faer <o wegeenl &9 &9

(3) <6 gPR ¥ wtfie
arr waET  frgaor T feer
o AT qfaserd § Mgy TE
& gFTorH, weWlaw s faaor
geEed g 9 |

(4) ed TEIT & waTfHed
gy ur fagaw &T fadr soww
yr gfassre § gfy w1at & fAU
AT F weTTw, HEATE AT FaerTor
Em?fl" 2R ) ?Ta'Ta' [
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The motion was adopted. A

IGREET () Wil HiEA
frem ) mra & wew fafaam (Fwits 2)
fadas 1982 F&T SArwewT ¥ qrfer
frur wut, wEEr W F faw Ear
g

TeF a8 § % :

“1982-83 ¥ fadfrw aw +r
Farst & fqu wyw s Fy At
fafq ¥ § sheg whwar F§ g
qar  fafranr &1 GrfaErT 3% e
fagus gy, foe &0 § 98 eI
grar mfe feur wur g, AR
faar i 7

The motion was adopted.

quewur (B cTEe S
far® ) : I W UTU-T AR TN
faqr #1 fga & faw @&

Clauses 2 and 3 and the Schedule

were added to the Bill.

Clause 1, the Enacting Formula and
Title were added to the Bill.

SHRI SAWAI SINGH SISO-
DIA : Sir, I beg to move. .

“That the Bill be returned.”

The question was put and the
motion was adopled.

e e

MESSAGE FROM THE LOK
SABHA

The Industrial Disputes
(Amendment) Bill, 1982

SECRETARY-GENERAL : Sir’
I have to report to the House the
following message received from the



